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MOTION OF NOCONFIDENCE INTHE

COUNCILOFMINISTERS
12.15iws.
[Enghsh]
SHRI AJOY MUKHOPADYAY

(Krishangar) : Mr. Speaker, Sir, Ibegto move:

*Thatthis House expresses its want of
confidence inthe Council of Ministers”

About two years ago the newly formed Con-
gress-| Government, under the leadership of
ShiNarasimha Rao, sought aconfidence vote
in this House. The Prime Minister, while
replyingtothe debate, made some significant
observation. |must say thatthe tone andtenor
of his speech satisfied many of us on this side
oftheHouse. Hesaid analysingthe Lok Sabha
election results:

“The people have come back tothe Con-

- gress, butwith awaming. Theysay, yes,
the Congress will form the Government,
but congress will not ride roughshod; the
Congresswill haveto ry its very besttofind
aconsensus withotherparties.”

| would also like to quote what he saidfurther:

“Wewill not pursue anythingwhich willbe
againstthe national interest or againstthe
programme of the Congress ment for poor.
Thisistheguarantee that | cangivetothis
House. We go by the manifesto.” Yes. |
do not want to go into the detail of the
Congress-| manifesto justnow. If neces-
sary, lwould dothatlater on. Butthismuch
|cansayatthis momentthatthe promises
that were there that we do this for the
common peopte, we do thatforthe com-
monpeople...”

Aftertwo years of rao Governmentithas
been proved that those promises were insin-
cere.platitude only. Evenaleopardcanchange

its sports; but Congress Govermment would
neverchange its anti-people policies. Rather
with everyday these policies would become
more and more stringent. The common people,
the man onthe street, the toilingmasses, the
workers, the man inthe village, the poor , the
receive nothingbutsermonsfor tightening up of
their befts. And the Governmertt would do
nothingto remove their distress anddo every-
thingto aggravate their distress.

Sir, letme refertopart 1V of the Constitution.
ltis pertinent, because all of us have taken bath
under this Constitution. Let me quote article 38
which says:

“(1) The State shall strive to promote the
welfare of the peaple by securing and
protecting as effectively as it may a
social order in which justice, social
economic and political, shall inform all
the institutions of the nationallife.

(2) The State shall, in particular, strive to
minismise the inequalities inincome,
and endeavorto eliminate inequalities
in status, facilities and opportunities,
not only amongstindividuals butalso
amongstgroups of people residingin-
differentareas orengaged in different
vocations.”

Article 39 states:

“The State shall, inparticular, direct its policy
towards securing—

(a) that the citizen , men and women
equally, have the rightto an adequate
means of livelihood;

(b) thatthe ownership andcontrol ofthe
material resources of the community
are sodistributed as besttosubserve
the commongood;

(c) thattheoperationofthe ecpnomicsys-
tem does notresultinthe concentration
of wealth and means of productivonto
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Sir, 1 knowthat these principles cannot be
achieved ortranslatedinto reality inaday ortwo.
Weknowthat. Butthenthe Govemment should
atleastshowthe directiontowards implement-
ingthem; its intention, its political will, its sincer-
ityto achieve these pnnciple. Unfortunatelythis
Governmentis acting otherwise. its policesand
objectives-economic and other polices-are
concentrating the wealth on the hands of a few-
the monopolists, the rich landlords and the
foreign multinationals. The commonpeopleare
notinterested in statistical jugglery. Theyare
groaningundera relentless all round economic
crisis, the burden of which they are bearing.

Sir.itis not thatthis Government is igno-
rantof the simmerning discontentamongstthe
people. That has been amply demonstratedin
two countrywide strike actions by the working
cliss, oneonthe 29th November 1991 andthe
olheronthe 16 June 1992. Butthe Govemment
d d notthink it proper to pay any heed to this
g owing discontent of the people which was
amply demonstrated. The workingclass and
tre entire toiling people have beenstruggling
hardfortheirlife andlivelihood because allthe
altack hasbeenconcentrated onthem.

So, underthe circumstances, forus, who
havetaken oathunder this Constitution, itis our
sacredduty, our obligation tomove this'Motion
of No-Confidence’ against this Government
which is deliberately violating the basic prin-
ciples of our Constitution. Thewaythe Govem-
ment has been goveming the country is some-
thing extraordinary. Duringtwo years ruke, Mr.
Narasimha Rao andhis Govemmenthavelanded
ourvast country and the countrymentothe brink
of atotaldisaster.

Sir, firstly, if we look at the economic front,
whatdowesee?

About two years back, Govemment
adopted the economic policy and the ndustnal
policy at the dictates of the IMF and the World
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Bank. Infect, those policies were determinedby

these foreign agencies-imperial agencies.

These policies, which ahave beendetermined

anddictated by those foreign agencies, led to

situation wherethe base of aseli-relianteconomy

hasbeenseriously endangeied.

The industrial policy now being imple-
mented has had a very adverse impacton our
indigenous industry. Governmentis pulling
downthe public sector. They are dismantling it
Their action is not only anti-working class or
anti-people, butitis also againstthe national
interest.

After46years ofindependence, the work-
ing class of this country has been awarded a

“policy which is calied exit policy. This is the

rewardthey have got. Notonlyinindustry, but
alsothe acceptance of the Dunkel proposals will
open up new areas for penetration by foreign
multinationals, particularly in agriculture. De-
spite the tall claims of bringing down the rate of
inflation, the people are suffering. (interrup-
bons) It has come down but the expenence ofthe
peopleis otherwise. The prices of essential
commeodities are going up everyday. But the
prices of luxury goods like colour TV, air-
conditioners, cosmetics and other things are

comingdown.(/nterruptions)

Two years back, the economic policy was
adopted. Whatis the result? ltis a total disaster
on the rice front. It is a totai disaster on the
industrial front. Addingto the enormous exter-
nal debt, the Rao Government is now again
negotiatingfor ancther IMF loan of $ 9 million.
They have peoplein Delhi. You are negotiating
withthemforanew dose under extended fund
facility scheme. Itis estimated thatthe annual
outlaw fordebt servicing for this new loan willbe
tothetune of Rs. 6,000 crore every year.

Andwhatisthis liberaksation policy? What
is itsimpact? Itis part of the liberation process
that deregulation of the financial sector took
place which has led to the worst corruption
scandalinthe post-independence period. the
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Rs.5000 crores ormore security scandalis the
direct outcome of this policy. The rampant
speculation in the stock market was blatantly
encouragedbythis Government. Dr. Manmohan
Singh, ourerudite Finance Ministerishere. He
cited the stock market boom as an example of
success of his economic policy in 1993, Budget
Session. The swindling of public funds by the
corrupt nexus of brokers and bureaucrats with
political connivance has become the hallmark
of allthat is wrong with the economicpolicy. In
fact, Government is out to loot the national
property. They are sellingthe shares of public
sectorundenrtakings. public assists are being
looted through disinvestment. Shares of prof-
itable public sector units were soldto brokers
and mutual fund units violating all regulations.
This is to my version or our version only but
according to the Comptroller and Auditor
General's reportonthe sale of PSU'sharesin
the first round of distnvestment in 1991-92,
Rs.3000crores were lostto the Govemment. It
1s nota loss to the Government butto the nation
andthe entire country. Despitethis, the Govern-
ment is proceeding with the disinvestment of
PUS shares; itis selling away the hard-eamed
public assists and forthat, they do not careto
follow any norms. Thisis not accidental. The
spate of corruption scandais to cite all those
scandals; you know everything. Lastly, Bofors
has surfaced again and its Italian connection
has surfaced. So, people will say many more
things infuture. Andthis is the outcome of your
policy. Itis not only soin the economic field. As
regards the question of communalism ,whatis
the Govemment doingand what s its approach?
Apackage was announced on Ayodivya and our
Prime Minister, Mr. Narasimha Rao has been
persistent, inthe past sixmonths, in his efforts
towin over a numberof Hindu religious figures
tothe idea of participating in the Govemment
appointed trust to build the temple. Itis now
amply clear that these efforts are designedto
compete with the BJP-VHP-RSS combine and
toappropriate their platform on construction of
the Ram Temple.

Isitsecularism? Are youat all seriousin
your efforts to protect the secular principles

enunciatedin our Constitution? You see, all
these exercises will only end up in legitimizing
and conferring validity onthe BJP's rabid corm
munal platform. More perilously, the secular
credibility ofthe Indian State will completely be
eroded. Theoutcome of the Ayoudhya Package
andthe line of ShriNarsimha Rao. competing
with Hindu communalism will strike a grievous
blow at the very secular basics of the Indian
Constitution. And the halos we have emed, will
be shattered.

Sir,some examplein thiscontext are the
Som Yagna andthe way inwhich you took refuge
underthe four Shankaracharyas. Thisis they
way are fightingcommunalism! Youare towing
the same line adopted by the BJP. You are
competingwith them. Notonty that, youare even
collaborating with them. '

SHRIKIRIP CHALIHA (Glwahati) : Whois
collaborating with them in this No-Confidence
Motion?

SHRIAJOYMUKHOPADYAY: Sir, way
this Governmentis moving will do nothingbut
bringthe country to atotal disaster. So, tisthe
sacredtask of this august House anditis the
patriotic duty of the Hon. Members of the House
tobring down this Govenment forthwith. Oth-
erwise, if this Government were allowed to
continue with their anti-people poices, | do not
know whatwill the future of this great country be.
ljustdon'tknow! So, | urge upon allthe Members
to supportthis Motion of No-Confidence andto
bringdownthis Govemment. | saythisbecause
the policies of the Government must be de-
feated. This Govermment must be defeated i it
refuses tochange their economic policies, their
policy towards communalism an if it is deter-
mined notto fight the all-providing corruption
whichis eatingat the vitals of our country and our
Constitution and all ourvalues.

How canthe CBlintothe comuptioncharges
levelled against the Prime Minister when, he,
himsell, is incharge of the CBI? How i1s it

possible?



835  MotionofNo Confidence

SHRI BH. VIJAYAKUMAR RAJU
(Narsapur): Sir, the Govemment has askedthe
-!PC togointothe details ofthe charges. |am
onapoint of order and Objectit.

SHRI AJOY MUKHOPADYAY : ltis all
nght. |am referringto the role of the CBI. How
can the CBI prone independently when the
Prime Minister himself is in charge of that
Department? The Prime Ministershould have
stopped down when these charges were lev-
elled against him.

The credibility of this Government is at
stake.

SHR¢ BH. VIJAYAKUMAR
RAJU(Narsapur): Thatmeans you are support-
ing the criminals. Youbetievein the wordsofa
criminal.

SHRIAJOY MUKHOPADYAY :Harshad
Mehta and other ‘deals’ are all products of your
policy. You have produced them. (Interrup-
tons)

SHRIBH.VIJAYAKUMAR RAJU : They
were produced evenin 1990.(Interruptions)

SHRI SOMNATH CHATTERJHEE
{Bolpur) : Thisis a very serious debate. Please
do not interrupt like this. By making interrup-
tions you are only causing more harm to the
Prime Minister.

SHRI AJOY MUKHOPADYAY : It was
expected thatthe Prime Minister would step
down voluntarity and he would gotothe JPC 1o
provenhisinnocence But, hedidnotdothis. So,
the credibility of this Governmentis lost. There
is noother way left us butto move a No Confi-
* to supportthis motion so as to bring down this
Govemnment unanimously, as soon as pos-
sible.

With thesewords | conclude.
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[Translation]

SHRIBUTASINGH (Jalore): Mr. Speaker,
Sir, the standard of the arguments made infavour
of the No-Confidence Motion moved by the
respectable member of CPI(M) Shri Ajoy
Mukhopadyay is lower that of the college-
debates. |donotconsideritthe argumentsofthe
standard of this House:

First of all, his arguments lack factual
information. He is not aware of the factasto
where the economy of the country has reached.
(Interruptions) Had he beenknowingit, hewould
have presentedthe comparative study andmade
the people of the country aware of the present
position of the economy of the country. The
people all over the worid are talking of the
economic development made by the country.
Our present Government hasbroughtthecoun-
try out of the Dark well of the economic disorder -
whichwas created 3 years beforebythe then
Government of Janata Dal supported by the
Marxist as well as by the B.J.P. Atleast, he
should have spoken the truthand has given a
comparative figures in respect of the country’s
economy.

Iwouid like to point out that theinfiationhad
reached 17 points atthat time andone year after
thatthe Narasimha Rao, Govemnment took over
the region of the country, itmarched onthe path
of development. Eventoday, we admitthatours
is aminority Govermment, even then whatwe
have achieved inspite of being in minority, they
had not achieved with their majority Govemn-
ment.

The previous rate of inflation which had
reached 17 pointswascontrolledandwasbrought
down to 12 points under the stewardship of the
hon. Minister of Finance ShriManmohean Singh.

ShriMukhopadhyay should have atleas{

“startedhis speech with referencetothe preseht

rate ofinflation. Had ShiMukhopadhyay reised
only oneissue relating to economy of the coun-
try andhad presentedthefactual positionabout
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the development made inthe country underthe
leadership of Shr P.V. Narasimha Rao, itwould
have been morally correct, but he has not
spoken the truth. It is unfortunate that our
opposition does notspeak thetruth,

Shri Vajpayeejiis abit habitual of speaking

_truth. Thope that he will utter some degree of

truth. Butthe Marxists did not utter any truth.

iwouldnotiiketo gointothe details. ihave
findings a surveyconductedbythe P.T 1. andnot
by any Governmentagencycrbythe Congress
Party. | have findings of survey of entire
economy conductedby the P.T.1. whichconsist
ofevery minute detail. Butl have referred torate
ofinflation becauseitis discussed all overthe
worldtoday. Twoyearsback, nobody hadany
trustinus. Thel.M.F. ,the World Bank or other
International agencies were notready togiveis
loan. Theywerenotpreparedto giveloantous
withoutmortgaginggold. Today the conditionis
that ourcountry is one of those six countries

~ whichareconsidered economically competent

and which have an effective control overtheir
economy. Towhomthe credit goes forit?

[English]

- SHRI NIRMAL KANT! CHATTERJEE

: '_ (Dumdum): You ask the Finance Minster, he
- willcontradictyou.

.' [Translation]

SHRIBUTA SINGH : It is the Congress
Government which hasled the country to this

~ decentsituation withits hard labour duringthe
. lasttwoyearsfacingall sorts ofchallenges and

serving the poor and the down-trodden people.

ichancedupontogo throughsomewhere

~ aremark made by the hon. Minister of finance.
. hehascommentedthat he did notcare whether

his country ranked the 6th orthe 130thin the

world. He addedthat unless he uproots poverty,

unemployment completely from his country

" Andeheckstheinflation , he willnot be satisfied.

Shii Mukhopadhyay has askedus.
[English]

Whatis the future of this country? Hetold,
I do not know what is the future of this
country?(Interruptions)

[Translation]
Justhefore concludinghis speech he said-
[English]

I do not know what is the future of this
country precisely.

[Translation]

The truth came out from his mouth. He
doesnotknow the tutureofthc country. Henever
thought about this country. Hisinterestis re-
stricted onlytothe commuristparty and he does
nothave any concernforthe country. Heknows
thefuture ofthe C P I (Marxists ) but he does not
knowthe future of the country. Aftarallthetruth
automatically came ous 0! :itlo mouth.

(English]

Do not know wiat is the future of this
country. Letmeteli vou. The Congress party
knows what s the future of this country and we
knowwhere we are goingtotake this country.

[Translation]

Itisnotth~. matteroftoday. Even 105years
betore, the hel.nsmen of the Congress, the
leaders of our country like Mahatma Gandhi,
JawahaiiziNeh u, Sardar Vallabh Bhaipatel,
Maulana AbulkK~lam Azad had presented an
independentoutiing sfthe country.

Inthe yerr 1929i1eleaders of ourcountry
hadpresentcia very rice picture of the country
statingasto how i would build this country,
recunstivctihe society, determne its economy
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andits standingin the world forum. Itis notthe
matterof today. Itis a matterof 100 years ago.
This Congressparty hasbeenconstitutedonthe
basis of theideology of the people of the country.
The Congress party has brrowed the ideology
neither from Russia andnor from China. It has
theideology of Mahatma Gandhi. Itisbedonthe
concrete program mes chalkedout bythe late
prime Minister ShriJawaharlal Nehru

You have made a reference about the
interests of people. Recently lastweek some
innocent youth from Calcutta have cometothe
capitalto express theirviews. The ideology of
bullets, which youhave imported hasbeen laid
down byyou. Eventoday yourideologyisthat-

[English]
powercomes formthebarrels ofthe guns.
[Translation]

You are carrying on your administration
throughthebarrels of gunsandnotthroughlove,
inspiration of people. Everybody knowsit. |,
therefore, wouldlike to state thatthe people like
youcan notknow as towhatis the future of the
country.

" Wehadbeen hearing alotthrough news-
papers that no-confidence-motion would be
moved on behalf of all the parties. We were
aware of itbecause they do not have anything
exceptit. Theydonothave anyotheraltemative-
neithereconomic norsocial, as well as political.
They are very jealous. They referred to the
previous speech of Shri Narasimha Rao. It
wouldhave beenbetterif they hadreadthewhole
speech. By referringtothe P.M.'sspeechyou
have done a very goodthing. ShriNarasimha
Rao has given anew direction to the ideology of
the country. lrememberthathe has assented
inthis very august House in hisfirst speechthat
hewantstochangethe agendaofthe country. He
wanted to change the national agends. he
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wanted to change the political system oft :
country inwhich politics wasbeingplayedinthe
name oftemples, mosques and secessionis

He has achieved political success toagr
extentin his mission. Today anationalfeeling
hasbeencreated amongthe people of wholeof

Kamakhya to Kathiawar, and that feelingis
visible there in all the State like Assam or
Punjab which are burning. Accordingto offical
figures, 20to 25thousand youth have beenshol
deadin Punjab. Moreover, the people of Punjab
have uprootedterrorismand anti-nationalele-
ments as Shri Balarm Jakhar uproots weeds
from his crops. Today there is peace and
stability in Punjab. Elections of localbodiesand
Panchayatswere heldthere. todayinthe mom-
ing our hon. Member Shri Umrao Singh has
arrived here. The resultof the Jalandharbye-
electionhasprovedthatitwasanexcellentand
uprecedeted bye-election of Lok Sabha. The
resultprovesthatthe people have supporled! '-
Congress with a massive mandate. it proves
thatthe Congress enjoys the full confidenceof
thepeople there. The Bharatiya Janataparty
usedtoclaim thatJalandharis a strongholdof
BJP, butitcould not save its security deposit. -

. SHRISHARAD YADAV (Madhepur): You,
fogot Kalka constituency. Youwonthis Kalak
constituency also. '

SHRIBUTA SINGH : | know the Patna
Constituency also. Yadavji, therefore, you. j
please keep quiet.

There is complete peace in Haryanaand
Punjab. What was the situationin Assamtwo
yearsback? Itoldthatthe B.J.P. lostits gecurity
depositinJallandhar. Ihavecomehh'low!hat ]
the BJP has decided not tosuppultl‘:eCom-
munistinthe discussion, but theywill vote with
them. Theycando this very happily . itistheir
right. But Shri Vajpayeeji. would you liketo
support the issue raised by Shri V' .P.Singhan
dhis collegues and throucihy which they are
creating a poisonous atmosgherc inthe coun-
try? Or should | ask my Marast colleagues
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‘whether they will be a party tothe BJP's Com-
munalmoveto pushthe countryintoadark well
‘ofdevastation. Shri Vajpayeeiji, youwill referto
corruption. | knowitbecause you do nothave
E nyotherissue_ Youcannotapproach peoplein
the name of Ram temple because yourhands
e sockedwithblood. Butas farasthecorrup-
_ .u 0 nlsconoerned Iwouldlike totell you onethnic
hat I have got all the account of misdeeds of
: overnments four states where your operate
“wasinpower. Thereporishaverevealedthatthe
St e Budgetallocationswearbeingcontrolled
ndmomtored by R.S.S. (Interruptions) You
some | times support them an sometimes you
disassociate yourselfwiththemas peryourown
‘convenience. | wouldliketoask B.J.P. which
always raises theissue of corruption as towhat
isthe source of R.S.S. income, formwhere do
theyreceive donationwho gives suchalarge
amountdonation. | know thatthe Vishwa Hindu
parishad people have deposited millions of
fupees in foreign Banks which they had col-
lectedforthe construction of Ramtemple. The
fillions of rupeescollected fromthe poorpeople
assmall denominationas Rs. 5/-inthe name
' ofbricks andRam Paduka have beendeposited
withforeignbanks. There are 3or4industrialist.
Iwouldnotlike to mention theirnames. They
‘have investedlarge sums of the Vishwa Hindu
"- Parishadin their factories ona marginal rate of
interest. They are members of the Vishwa
HinduParishadalso andthey have investedthe
_,‘, tireamount in theirindustries andthey are
unningtheirbusiness andare alsofinancingthe
Bharatiya Janata party. The BJPisnotvirtually
party. Itisrather someotherorganisation witha
" maskwhich whips tip communalism and oper-
ates several other organisation behind the
curtation. The 3 or todorgansisations are
‘operating only for name sake and several
organisaations are operating with cultural
ames. Many big trusts are being operate
hose accounts runintoto hundreds or thou-
' sandsof millions. Nobody kncws aboutit. There
‘nojonlyone Harshad Mehta, butthousands of
‘HarshadMehtamay bethere.

Todaywe are movingthe No-Confidence
Motion againstthe Narsimha Rao Government.
llis very distressing that the hon. Members of

this august House whom the people of the
country have heaRtedly voted, have levelled
allegations againstthe hon. Prime Minister of
the country ShriNarsimha Rao whois ouronly
mostregarded leader. Who haslevelled this
allegations againsthim? Itwas aprotessional
brokerwhotookthousandcores of rupeesofthe
country for his personal benefit. He used this
money forthe benefit of several personssitting
inthe opposition here. He usedthe money not
for himself but for those friends who run their
politics with black money. He opted a well-
tested old methodof leveling allegation against
the most powerful person.

13.00hrs.

Level allegations against the mostinfluen-
tialpersonandputhimintotrouble. today Harshad
Mehtais equatedwith hon. Prime Minister. itis
verydisgracing. |feel very ashamedofitinthe
Houseé. | feelashamedthatwe are sitting here
towitness such agloomyday. Suchan allega-
tionislevelledagainstour Hon. Prime Minister
but the Prime Minister has denied it and the
House considers the Prime Minister's state-
menttrue. Thehon. Prime Ministerhastoldthat
henevermetanypersonnamedHarshedMahta.
Harshad Mehtahad himselftoldthathemethim
forthefirsttime andthis meeting withthe Prime
Minister has been provedfalse. We, andthe
peopleofthe countryhavefaithinthe hon. Prime
Minister while a handful of leaders are not
believingthe statement of the Prime Mnister
andfortheir selfish motto. Hadtheybeenbrave
enough, why ShriSomnatt, did not move t8w
motion? Why ShriMukhopadyaya-anordinary
member like myself was asked to rise on his
legs? |, therefore, knowthatthe Ieaderofyour
pantyis...(Interruptions)

[English]

SHRISOMNATHCHATTERJEE (Bolpur)
: The firstspeaker fromthe Treasury Benches
does notknow anything. Sir, please educate
him. ShriButaSingh, please be presenthere
when | speak.(/Interruptions)
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SHRIBUTASINGH : How canitpossible
without your consent? | know that you will
definitely interfere. (Interruptions)

[English]

SHRISOMNATH CHATTERJEE : Heis
amember of Parliament. His name has.

{English]
come firstby ballot...( Interruptions)
[Transiaton]

SHRINITISHKUMAR (Barh):Hedoesnot
know parliamentary Rules and

procedures...(Infermuptions)

SHRIBUTA SINGH : He does not know
before the countryis that the unity and integrity
ofthe nation remainsintact, theissueis thatthe
farmers andlabours should be protected, social
justice should be meted out, secularismshould
strengthened and country shouldmarchahead
with confidence and strength. Butourieadersof
opposition have no knowiedge of these issues.
Weheardmuch aboutthe No-Confidence Mo-
tion and have been hearing for the last fifteen
days . In BJP party meeting in Bangalore, a
party spokesman revealed the statement which
Harshad Mehtawasto make at a Press Confer-
ence. He even pointed at the typographical
errors. Before Harshad Mehta released the
Affidavit at the Press Conference it was an-
nounced atthe BJP meeting.

SHRIRAMKAPSE (Thane):Mr. Speaker,

Sir, the allegation levelled againstaprominent .

BJP leader by Shri Buta Singh regarding the
revelations about Harshad Mehta's statement
topress Conferenceisnottrue. Hehas already
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cleared his stand in this regard. You should
knowthatwhatever heis sayingistotallywrong.
Ifyouwant| am ready to give information with

the particularname....(Interruptions)

SHRIBUTASINGH: Ithas been published
in newspapers and leading magazines of the
countrywithinbold guotations. Shri Atal Bihari
Vajpayeewas presentthere and he can throw
some light in this regard. But | would like to
submit”in Bangalore Session...(Interruptions)

[English]
SHRIRAM NAIK (Bombay North) : Sir, |

am onapointof order.

MR. SPEAKER : What is your point of
order?

SHRIRAM NAIK : Sir, *" is a Member of
Rajya Sabha. Can he name him? Canhecast
aspersions on himwhen he has no righttobe
here todefend himself? Is it accordingto the
rules?

[Transiation]

SHRIBUTASINGH: |have notmentioned

SHRI RAM NAIK : You have taken his
name.

SHRIBUTASINGH :1had said anoffice
bearer of BJP. Youhave taken hisname.

SHRIRAMNAIK : Now aftertalang the ,he
is notspeaking thetruth.

SHRI BUTA SINGH : | did not name
him...(interruptions)

MR. SPEAKER: Itwouldbe betterityou
pleasedo notinterpret.

“Expungedas ordered by the Chair
*"Notrecorded.
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[Engtish]

Shri Buta Singhiji, mwitaﬂmrmlytmn
the staternentmade by the Members onthe floor
of the House than what has appeared outsidein
the newspapers. We willnot referto....orany

" othername.
(Interruptions)

[Translation]

SHRIBUTASINGH: | said that an office
_bearer of BJP read out during Bangalore ses-
sion of the party the copy of the affidavittobe
presented by ShriHarshad Mehta atthe Press
Conference. Even typographical errors were
notcorrected. Insteadof 10.45P.M., 1045A M.
shouldhave beentyped. Should weinterpret it
inthis way that this Affidavit was handedto Shri
Mehtathrough anagent * of BJP.

[English]
MR. SPEAKER: Thatis notgoing onrecord.
(Interruptions)

SHRI CHANDRA SHEKHAR (Balka) :
Sir, there must be some limitto things.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum) : Shri Jetbmalani is also aMember
ofthe other House.

[Transilation]

SHRI BUTA SINGH : Mr. Speaker, Sir,
that affidavitwas handed overtoharshadMehta
through Shri Jethmaidani. In 1987 when raids we
conductedon’indian Express’ some documents
well seized. As Minister of Home Affairs | had
laid those documents onthe Table ofthe House.
The same of old faces we their i.e., Shri
Gurumurtiand Ram Jethmalani a spell differ-
enceis that now ShriHarshadMehtahas come
in to the picture . They have been trying to
defance Congressforthelasttenyears political

charges by leveling the changes of corruption’s
aswell as thereisnothingnewinit. Theyalso
levelledmany allegations againstlate Shri Rajiv
Gandhi...(Interruptions) | know such people
were alsothere the Congress. The top leader of
Janata Dal , who revolted against his leader
whenhewasin Congress, stole the filesfromthe
Finance Ministry when he was ministerthere.
Hetookthose filesto Defence Ministry gotthem
Hmtomwmm;iaathismideme. Even
atthattime | hadsubmittedthat this leaderis the
bestexample of corruptions...(Interruptions)

[Engiish]

SHRI RAM NAIK : Sir, | am on a point of
order.(Interruptions)

SHRISRIKANTAJENA (Cuttack) : Sir, |
amanapointoforder. Hesocastingas persions
thatthe leader of the Janata Dal has takenthe

-files from his Minister's office. this is highly

MR.SPEAKER: Thatcanbe deniedbythe
Member.

[ Transiasion]

SHRIBUTA SINGH : Mr. Speaker, Sir,
these are the some Jethmalanis who usedto
address the meetings of Khalistanis abroad
ShriVajpayee knows itweil.

[English]

SHRIRAM NAIK ; Sir, | am on a point of
order. ’

MR. SPEAKER: Whatisthe rulethathas
been violated?

SHRIRAMNAIK : Sir, you saidthat asper-
sions cannotbe made onaMemberofthe other
House. But the point is no allegation can be
againstaperson unlessheis givenanotice. A
notice has to be given.

*Expunged as ordered by the Chair
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SHRISOMNATHCHATTERJEE (Bolpur)
 Thatis the rule.

[Transiation]

SHRIBUTA SINGH : Alithis isincludedin
the report of the House..( Inferruptions) He isnot
sayinganythingnew...(Inferruptions) Whodoes
not know ShriJethmalani.

[English]

MR. SPEAKER : | uphold your point of
order. You are nght and | hope that wouldbe
follqwedin every othercase also.

(Interruptions)

SHRI INDRAJIT GUPTA (Midnapore) :
Sir, you are expressing your hope that would be
followed in future. You have notadmonished
him. He is going on saying whatever he likes.
What|amsaying isthathe cannot say t without
MR.SPEAKER: | have given the ruling.
(Interrupbions)
SHRIBUTASINGH : Whatlamsaying is
amatier of history.
SHRIBASUDEBACHARIA (Bankura):
Sir, he has been saying without giving
notice. (Interruptions)
SHRIBUTA SINGH: ShriJethmalanihas

been addressing meetings of the Khalistanis in
Amenca,inCanada ;lndinmelnec.

SHRIINDRAJIT GUPTA: ltis not Shn
Jethmalani. (Interruptions)

SHRIBUTASINGH: Canyoudenyit? Can

youdeny it as the leader of the party? | have gone
onrecord. | have seenthe documents. | have
studiedthe documents (Interruptions)

SHRI SRIKANTA JENA : Sir, Shri
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HethmalaniisaMemberofthe other House. The

cannot be aspersions against him. (Interrup-
tions)

SHRI GEORGE FERNANDES
(Muzaffarpur): Itis highly objectionable. (/nter-
ruptions)

[ Transiation]

Mr. Speaker, Sir, thereis a limitbuthe has
crossed all limits .(/nterruptions)

[Engiish]

SHRINITISH KUMAR(Barh): He cannot
goon speakingas he wishes.

SHRISRIKANTA JENA: Why do you not
prosecute himfor this? (Interrupfions)

SHRIBUTA SINGH : **

SHRI SRIKANTA JENA (Cuttack) : Mr.
Speaker, Sir, if this kind of aspersionis cast and
itgoes onrecord , can this House founctionin
this manner (Interruptions)

[Translation]

SHRI GEORGE FERNANDES
(Mugjaftarpur): If you have got any evdence you
can file case against him. (Interruptions)

If you have got the information why have
you not filed acase against him. (Interruptions)

MR. SPEAKER : Do not interrupt again
and again like this.

(Interruptions)

SHRI NITISH KUMAR (Barh) : Mr.
Speaker, Sirlam on apointoforder. ShriButa
Singhhas levelled allegations onaMember of
the other House indiscriminately and called
him** ... When he is not present to defend
himself. If he** why was he not prosecuted?
Your party is in power. if you have enough

“* Not recorded.
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evidence againsthim, why donotyouprosecute
him? Mr. Speaker, Sir, Iwouldlike to have your
rulinginthis regard. Dorules permittocastsuch
aspersionsagainstanhon. Memberofthe other
House?

{English]

MR.SPEAKER: My Rulingisthatthese
kinds of allegations shouldnotbe levelledagainst
any Member, they willnotform partofthe record.
Please stick to your usualline.

SHRIBUTASINGH : Mr. Speaker, Sir, i
have a submission to you. Sir, does Mr.
Jethmalani have the licence of this House to
level charges against Shri Narasimha Raoji,
who s the duly elected Prime Minister of this
country representingnine million people of this
country? Have you given himthe licence, Sir?
Andhe can speak anything he likes (/nterrup-
tions). He is a criminal lawyer and can be
commit acrime also?

MR. SPEAKER : Mr. Buta Singhji, now
probably these Members are tryingto maintain
avery highstandard of debate and they are going
tofollow the same standardwhenthey make the
speeches. |would expect youtofollow the high
standard of the debate. Youcantake objection
to any Member levellingbaseless allegations
against anybody, but we don'thave, inretum,to
allege anything againsthim.

SHRIBUTASINGH : Sir, inmylanguage
lamtold thatif a snake enters yourhouse, what
haveyoutodo?

MR. SPEAKER : You leave this matter
please.

SHRIBUTASINGH: Youhavetosavethe
houseandhereis a personwho claimstobe the
leadingcnminal lawyer, goes onmaking allega-
lions after allegations against the Chairman of
the , againstthe Prime Minister of the country,
againstanyleaderthat he dislikes and he says
that ‘t have come only from London inindulge in
this kind of thingin this country” andhe has gone
back. Afterhittingand kicking everybody nght

and left, he tells the press ‘Sorry, | have to cut
shortmy holiday, | arm going toenjoy my holiday
now.” Sir, is this country to betaken in that
manner? Are we here to listen to all kids of
....(Expunged as ordered by the Chaur) ...all
kinds of wrongcharges, false charges, fromthe
people whorarepaidby certainforces whichare
notainfactorof India? May | putthis question
toGeorge Femandes: Arewe goingtoatiowthis
kind of leadershipin this country that the<y come
and abuse everyboay in inflict any kin dof
injunies orcharges onanybody and they goback
andsay, | am goingbackto Londonto enjoy my
holidays'? (Interruptions).What are wetodo?
(Interruptions). Every Inckan knows whathehas
beenupto. Youtake out any list of very bad
cases, cases of smuggling. cases of swindling.
andthe s onlyone lawyerinindiawhocancome
uptothe Supreme Counrt. Sir, | amsorry. with
your permission | havetosay...

SHRISOMNATH CHATTERJEE : 1am
not defending him, noram | acriminal lawyer.
But the question is, a person If he is in the
profession-itis said thatinthe highest traditions
ofbar, evenapnsoner, apersonaccusedaofa
cnme like murderwill; not be denied defence. Is
it the contention of Mr. Buta Singh that no
criminal, accusedperson, shouldbe givenlegai
assistance?

SHRIBUTASINGH: |lamnotsayingthat.

SHRISOMNATHCHATTERJEE : Thatis
whalyou are saying.

SHRIBUTASINGH : | am sorry you have
notunderstood me property.

SHRI SOMNATH CHATTEHJEE ‘The
trouble is, youtake money from the swindierin
a suitcase. (/nterruptions)

SHRIBUTA SINGH : 1 knowthe suitcases
which Mr. Jethmalaniis tatkingabout. Butlam
sure your conscience will not allow because you
arepoliical worker. You are asocialworkerana
you have aconscience. ( Intemiptions)
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SHRISOMNATH CHATTERJEE : Trade
Unions are behind as andthere are some infiu-
ential personsalso,buttrade Unions do notgive
ismoney.(/nterruptions)

[Enghsh]

SHRIBUTASINGH: Thatiswhatlwant
to drive hometo this House.

SHRIINDRAJIT GUPTA: Sir, howis Mr,
RamJethmalani relevantto this debate and how
muchtimesis he goingtotake onthis point? He
is wasting the time of the House.

SHRIBUTA SINGH : Sir, the manbehind
the entire episode is Mr. Jethmalaniand thatis
itis A group or B Group or C Group. Itis Mr.
Jethmalanibrainchildand hewanistodestabize
this country. Who is this Harshad Mehta?
{Interruptions) | will quote aninstanceforthe
knowledge of Shri Indrajit Gupta. | read the
statement of Mr. Harshad Mehtawhenhecame
to the JPC., this very same person made a
catergorical statementbefore the JPCthatinthe
whole of the securities scam. there is no
politician involved. Will this House not recall
that? The Hon. Members who areworkinginthe
JPCwillrecallthatMr. Harshad Mehta has gone
on record very categorically that he has no
political finks and he has not used this money for
political purpose. And what happened after
three months? Who made himtodo this now?
Who drafted his affidavit? iamsomy, |have to
name him against. If itis not Mr. Jethmalani,
then itis definitety the BJP, becausethey are
waiting in the wings and they have no other
issue.

Sir, whathappened inthe BJP Session at
Ahmedabadandwhathappenedinte Banglore
Session? |have been very closely following the
proceedings of the BJP National Council an dthe
Executive. They hadtriedtocatchMahatma
Gandhi'sslogan.
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‘Antoyodaya’ should be the, swadeshi’
shouldbe there whatis ‘Antyodaya? Canhon.
Shrimati Vijay Raje Scindiatill whatismeantby
‘Antyodaya’ Has she ever realised anything
regarding ‘Antyodaya’. Those belongtothis
Section of society reside inslums and along
dirty drains. Theydo not gettwosquare meats
aday. Whatshe spends on one time make up
andcosmeticsthey canmanage theironemonth
meals with thatamount...( Interruptions) | think
Shri Vajpayee understands the meaning of
Antyodaya’ because he had the spirit of nation-
alism. He is guided by Sangh guruwho leads
secret life. Everything is secret there be it
charity, life style or training. They never be-
kevedin Lordrama. Nowtheyhavebecomea
devout devolee of Lord Rama. Theyare neither
belevers of'Santandharam'norof ‘AryaSamay’.
I would like to submit thatif BJP really wantsto
follow the principles of Mahatma Gandhiand
wants to bring ‘Antyodaya’ they shouldfirst go
to Gandhi Samadhiand apologise thatis was
theywhohad shothimdead...(Inferruptions) t
at least in this generation they accept their
follies, and repent people would trust their
Antyodayaprogoramme. Today, theyare mur-
derers, that is why nobdoy will believe in the
‘Antyodaya’ whichthey are preaching. Thgy
cannotevenbring ‘Sarvodaya’, Theycanonly
bring ‘Harshodaya' forthemselves. Harshadis
the greatest inspiration or of this party. Heisthe
guides . He had guided them to bringamotion
of No-Confidence againstthe Prime Minister. |
would ke to know particularly from the BJP
Members that if there had been no issue of
securities scam by Harshad Mehta hadthisno-
confidence motion beenmoved atall? What
otherissue was sopressing beforethem?

SHRI SRIKANTA JENA : Gold-Starwas
there. :

SHRIBUTASINGH : Youarenotamem-
berof BJP. | amasking thig questionfromthe
BJP members. YouhavebeenonMandalissue
7 He has done many things in the name of



dal Commission. Thatis wellknown. Ihad
rated the philosophy of Shri V.£.Singh
oand ahalf hours inthis very House. Ifl
it, youwouldfeerestiess. [knoweachand
ing. Donotprovokeme.

- SHRINITISHKUMAR (Barh): Whathad
evealed?

HRIBUTASINGH: lwouldlike to submit
even the BJP stalwart. Shri Alal Bihari
ayee would agree thatthe way Prime Min-
asimha Rao revivedthe economyand
hed us ahead is an example which is
nd to none. Shri Vajpayee is like an
ntwho has arideron hisaheadwith a
He may pass some remarks but in the
hearts he knows wellthatthe hon. Prime
ster has brought the country outfromthe
at crisis. he has brought stability in the
. Alithe countrymer. are aware of the
ome of the non confidence motion being
ttoday. Alleyes aresetonthescene.
want victory of the system that had
adfaithamongthe poorandthefarmers
emomentumtothe pace of progress. It
anopportunity tothe womento come
dandshare the political power through
ats. The credit of giving the right of
setoyouthatthe age of 18 also goesto
Prime Minister. He is rightly gearing the
s ol Congress Party. The decision that
DO it price ofthe crops wouldbe decided
sowingseasonisagftfromhimiothe
softhiscountry. The priceswhichhave
ecided lastweek are bestinthe history
culture. Thatis why people aretrvingto
d the farmers in the name of Dunkel
als. Mukhopadhayeya ji, you cannot
dtheiarmeis. Thefanmers ofthis coun-
tandthattheirinterests are safeinthe
Congress Party ar d Pume Minister
asiinha RaoJi. bwouidlikctowamnthe
twanttoestabhish thic country andthe
dstopthe pace of ec onomicprogress.
etowarm themthat the people of this
pouicnotallow their meianous designs
. [ knowthe final cutcome ofthis no
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confidence motion.

“NaKhanjarUthaga, na talwar uthagi,
ye Bajumere Ajmaye huye hain”.

- 13.25hrs.

[English]

MR.SPEAKER: Letusriseforlunch. We
adjournand meetagainat2.30 P.M.

ThelLokSabhathenadjoumnedforlunchtill
thirty minutes past Fourteen of the Clock.

14.34hrs.

The Lok Sabha re-assembledafterLunch
atthirty-fourminutes Past Fourteen of the Ciock

(MRDEPUTY SPEAKER inthe Chair)
12.34hrs.
[English]

MOTIONOF NO-CONFIDENCEIN
THE COUNCILOF MINISTER -CONTD

MR.DEPUTY-SPEAKER: ShirJaswant
Singhto speak.

SHRIJASWANT SINGH (Chittorgarh) : |
willbe quite happy evenif there were no Minis-
ter

THEE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTHOSH
MOHAN DEV): As long as | am the Minister,
twilide justice, (Interruptions)

SHRISOMNATHCHATTERJEE (Bolpur)
: They are packing up their suit-cases.

SHRIJASWANT SINGH : Is that whatis
happening now™” {interruptions)

Mr Deputy. Speaker , Sir. I nise tosupport
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the substance of the Motionthatthis House do
express its lack of confidence in the Council of
Ministers.

Sir. Idofinditnotunexpectedbut also not
entirelyunassumingwhenthe hon. the Moverof
the Motion andbefore thatwhenthe hon. Speaker
read out the Motion and when all ofus stoodin
supportofthe substance of the Motion, therewas
some forced merriment from the Treasury
Benches. | do wish to remind the members of
the Treasury Benches that this new found
unison of voice with my friends andcolieagues
only immediate left ought really to have got
demonstratedonthe streetsof Calcuttawhen 13
Congressmen were killed. Where was your
unison of voice then? And where was your
memmentthen?

Sir,we suppornthe substance of the Motion

because we believe thatthis Government and

this Council of Ministers has noright to remain
in office even for a single additional day. This
Govemment has the dubious distinction of hav-
ing faced the maximum number of Motions of
No-Confidence of any Government that [ can
thinkof. Thatyou have despitethatcontinuedto
occupythe Treasury Benchesisnot onaccount
of any confidence of this House, itison account
of manipulation of the arithmetic of the House.
Itis notbecause you have their the confidence
to the people of India or the confidence of the
totality of this House butrather because youlack
aconfidence inseeking afreshmandate; you
lack a confidence in seeking a fresh vote of
corfidence fromthe people of India, Thatdayis
not far and nomatter whatarithmeticyoutry, the
sheermomentumof a vent andthe sheercom-
pilation of misdeeds will compel the logic of the
situation towards seeking a mandate afresh
rromthat House whose confidence eventually
rrmns allof us here.

Why do | support the sutstance of the
Motion, Sir? My reasons are, that as a
Goveriment and as the Council of Ministers,
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this Council has failedin its primary responsi-
bility to safeguard the security of the nation and
the security this Government and this Council
of Ministers hastalled intemallyinthe manage-
ment of polity, it has failed internationally in
safeguardingthe interests of the country and it
hasfailedsingularly in displaying and demon-
strating the required depth and required com-
mitment to morality in the discharge of its
responsibility.

| supportthe substance ofthe motion and
| oppose wholly the continuance of this Council
of Ministers because evennow, two years after
thecomingintobeingof this Government, there
inneither acomplete noracohesive Council of
Ministers. Vacancies are aboundinthe Council.
Eitherthereis nobodythatcanfillthose vacan-
cies orthereis. inyour Treasury Benches. no
ability tofill vital posts of national importance
like Defence, Commerce, Industry and, Sir. |
would notcomment onthe plight thatthe Minis-
try of External Affairs has beenputinto.

Sir, | support the substance of this mation
because we have a Counci: protection of na-
tional security andthe security of the citizen, till
today ithe month of July, when Julyis drawing
toaclose, remained unanswered- unanswered
to this House and to the people of India-then
certainly this Council of Ministers is to be
chargedby notjustnegligence, butcallousness
andthe filure to preserve nationalinterests.

Whatis happeningnow? Where doesthe
enquiry stand? What action have youtakento
extradite. to arrest, to obtain the wanted crimi-
nals- whethertheybe in UAE orin Pakistan or
anywhere elseinthe world?

Imust, with a sense of great shame, point

~ outtothe pathetic sightof this Government and

this Council Of Ministers in their response to
thisslap onthe face of India which 12thofMarch
blast in Bomaby was. The response of this
Govemnmentwastotryforaninterventionbythe
Government of USA - a response that is so
humiliatinginitsimplications. Itis notthe United
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States of Americathat have sufferedby Indian
people. by the Indian nation andthis Govern-
menthadnotsufficient sense tounderstandthe
implications of asking the Government of USA
that it Pakistan is declared a terrorist State.
somehow ananswer wouldbe:foundto the insult
tolndia. tothe slapthathadbe:eninflictedonthe
honourofindia.

A more humiliatingand a more pusillani-
mous demonstration. itis difficult to findincident
ustory of the country. Itislike. we, havingbeen
~yured, go to athird party to say that for the
redress of my injunes. youown please declare
Pakistan. a terrorist State. Thal is such an
unforgivable dereliction of the pnmay responsi-
bility of this Government and this Council of
Mirister That one single action by itself is
sufficientto warrant the Motion on No-Conti-
dence.

Thereafter, example for a moment and
spend a moment on examining the horrifying
ramification andthe disturbing extentto which
this wrath of a total absence of govemance has
spreadto ourcountry. lwouldlike toknow from
the Government that instead of engineering
selective Press releases about which point. |
willcomeinamoment-aboutthe capture of RDX
on Jamnagar Coast. whatexactlyistheinfor-
mation that you have about the smuggling of
explosives inthe courttry. whetheritis through
Rajasthan, Kutch, Jumnagar Coast, the south-
erncoastalline ofthe country orthe North East
oranywhere? Whatisthe extentofthewraththat
you and yournon-govemanczhave inflicted on
the country ? We have arighttoknow: and we
have anghtto knowitsimply because you have
to answer a charge of a total inability and
incapacity to govern this courtry. We have
aright to know because what is involved is
simply the primary responsibility of this Gov-
ernmentwhichis what|have started by assert-
- ¢9 the security of the nation andthe security of

comzen.

With greatsense. the o:herday-togive a
specific example-the newspapers wereselec-

H
tively given a leak that five terrorists linked with
Dawood have been arrested. | charge this
Governmentofacollusive arrest. Those five
that were arrested in Delhi had been living in
Delhi for the past one month. The factor ot
efficiency in investigation certainly does not
transform itselfthat five of the mostwanted ofthe
Dawoodaccomplices are suddenly foundina
colony of Delhi in an imported car on a road
which i1s cul-de -sac. in a most convenient
tashion, withafew shots firedinthe air. they are
caught. This collusive kind of dishonesty in
whatisthe single most imponant evenconcemn-
ingmustanswer. Even such a national humili-
ation anddespite having done what they didby
appealinglothe United States of Amenica... .
and | willdwell justalittle longer. Afterall. the
visiting officialfrom the United States of Amenca
was nomore thanperhaps-Imightbe rmistaken.
we have loseethe details of t- aJJoint Secretary
levelfunctionary: andtobnefthat Joint Secre-
tary level functionary. five of the senior most
Secretaries of the Government of India are
assignedspecially to hold Press Conterences:
andthe visiting Joint Secretary orlower ranking
official of the United States of Amencais treated
aifheis aspecial emissary of the President ot
the United States of Amenca. Forhowlongare
you goingtoinflict such humiiiations upon the
nation” Evenaftercommitting cne humiliation
after anotheronthe nation. this Governmentand
this poitical party educe its entire concernto
scoring small debating poirts against each
other within itself in a carnivorous fashion.
whether it is the aspect of entrusting entire
enquirytothe CentralBureau ol Investigationor
anyother aspect. theirpnmary and hirst preoc-
cupationisto see how score a debating point

How to score a cnppling blow against a
potential ora real political rival within the party?
It 1s unforgivable how this Government has
conducteditselt andisconductingitselt. Even
now. thereis newtangled and newly-announced
committee for establishinga nexus between
underworld and the politician. Daily we get
press announcements thatthis commuittee will
give itsreport withinthree months. Whydoyou
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needacommitiee toestablishanexusbetween
the politician and the underworld? You simply
haveto look atyourself. If youwere tolook at
yourself. youwould notbein acommittee.

I cannot dwellthrough long onthis. Imust
go to the second example of a gross and a
criminal nationalfailure. Thatisthe mannerin
which affairs are continued or permitted to drift
inthe State of Jammu and Kashmir. As partof
the overall mismanagement of the polity, |
charge this Government that what you have
done in the State of Jammu and Kashmir,isa
signaltailure and a greatnational disservice.
Everyone-every visiting journalist, official or
whosoever-from the UK or the USA has the
temerity to all India what to do in Jammu and
Kashmir. But our government, this Council of
Ministers, our honourable Prime Minister
neither have the time northe confidenc2totell
these House what this Governmentis doingin
the State of Jammu and Kashmir. Has this
Government, this Council of Ministers-I donot
know what the experience of my other col-
leaguesinthe oppositionis-cnas vitalanissue
of nationalimportance asthe continuing driftin
the State of Jammu and Kashmir, officially and
tormally consulted anyone form the Opposi-
non? Not once has it taken the leader of the
opposition into confidence. Notonce hasthe
Prime Minister had the courtesy to spendtime
with the leader of the opposition andsay: thisis
whatthe state s in jammu and Kashmir andthis
is what we intend doing.

. therefore, want and demand of this Gov-
emment to explain tothis House: whatis your
present policy in the State of Jammu and Kash-
mir? Where are we heading? What is the
actuality of the new initiative that you are an-
nouncing in such garbled and confusedterms?
Witness formoment the assentand dissent in
here anarchy that we are witnessing in notjust
the Valley of Srinagar but now in Doda district.
It 1s now public knowledge that the surplus

weapons and. not justthe weapons, the surplus
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terrorists from Paskistan-who have beenren-
deredsurplusbecause of whathas happenedin
Afghanistan, bethey Sudanese, Lybians, Ar-
abs. Afghans or Pakistanis-are with impunity
now camping above Dakshun and in the hills
above Dakshun andin Dodadistrict.

lamamazed atthe sheerimmobility of this
Governmentintothis invasion that has taken
placeinthecountry. Inthe face ofthisinvasion,
notaword. notnow official statement hascome
from the Government to say, yes, there are
theseforeign nationals: there arethese terror-
ists that have come; they have come form
Pakistan:; this is ourassessment: thisis what is
happening; thisis where they arelodged andthis
is what we are doingand what we intend doing.

| had the privilege and the honour and
distinction of gaving wom uniform.

15.00hrs.

So, Iwas humiliated beyondbelieftocome
across the photograph of one of the soldiers of
the Border Secunty Force in manacles being
displaved onthe hills of Doda and the photo-
graphthatis distnbutedtothe Indian Press and
the photograph that is published shows not
Pakistanis but Afghans standingthere butnota
chirp has come fromthe Government. (Inter-
ruptions) This humiliation thatyou areinflicting
on the armed forces of this country i1s the
humiliation that will not be easily torgotten either
by this generation or by the coming generation.
Howlongam|tospeak onthe plight ofthe nation
and the plight of the State of Jammu and
Kashmirwhenwe confrontthis confused Coun-
cilof Ministers, a listless leader atotally splin-
tered Home Ministry working at cross purposes
withitself without any sense of direction and
shovelingthe youth of our armedforcesona
daily basis.

15.02hrs.

(SHRI NITISHKUMAR inthe Chair)
Whetherthis No-Confidence Motion has



861 #otionofNoConfidence SRAVANA4,1915 (SAKA) inthe Councilof Ministers 862

. come ornotcome, not matter what happensto
thisportion of No-Confidence, | condemnthis
Govermmentforwhatit has done in the State of
Jammuand Kashmirand for whatit is doing. |
charge this Government for the greatest na-
tional disservice forwhat itis doinginthe State
of Jammu and Kashmir. | charge this Govemn-
mentforscarifying priceless youth of ourcoun-
tryonhe mostimpossible of tasksinthe face of
ourneartotal lack of policy and dircetion. Just
this single charge is enough tomerit the imme-
diate removal of this Government. Instead of
this, what do we see and witness? We witness
atotal perversion of alinorms. Govemors are
transferedfromone State to another, fromone
positionto another asifthey are patwans. |am
surethatyou are awarethatpatwans, tehisildars
andthunders are normally transferred fromone
mconvenient place to another when some
elected legislator so persuades the Govemn-
ment that soandso is notreally amenable and
not suitable officialto function in his constitu-
ency. We have now come to a situation that
" Govemorsarebeingtransferredbecausethey
are nolongerconventtothe ruling partyinone
fashionor another. They are transferred from
one Stateto another as ifthey are lowly officials
and as if they are merely an extension of the
political interest of ruling party. lamappalled at
themanner inwhich RajBhawans havebeen
converted into Congress
Bhawans. (Interruptions) Itis a matter of some
mirthtometocaution my friends on the treasury
benchesthat itistheirburning desire toclimb
backintoofficeinthere States thatthey wrongly
placed under President’s rule and their appre-
hension cffacethe electorate there and their
unquenchabiethirstforthechairandthebenefits
of thal chair is now persuading them, in the
absence of apolitical thought oraleaderora
party to attempt to chmb back into that office
through the organs of the State . through the
bureaucracy. Dotrythatexpenmentbecauseit
wastnesm 1977 andyouknowwhat happened
in 1977 when the State attempted towin elec-
tions through civil servants. | would urge my
fnends onthetreasurybenchestocontinuetodo
thes, tocontinueto change Govemor, tocontinue

tohave whole-scale masstransfers of officials
inallthe States thatwerein our care andallthe
States which you wrongly, wholly and unjusti-
fiably placed under President's rule.

Internationally Sir. this Governmentand
the Council of Ministers have failed totally to
safeguardour vitai national interests. justadd
Sir, thatthe Government hasfailedto safeguard
the nation's prestige andthe nation'sgoodname.
Underthe guise of the so called pragmatism,
you have pursued and demonstrated
unforgivable pusillanimity inthe conduct of the
foreign policy of the country. Witness for a
moment.the reaction thatthis Governmenthas
-leave alone voice-evendemonstrated or sug-
gestedinthe face of the US actionin Somalia.
inthe face of bombing, repeated bombings of
Baghadintheface ofthe kind of statementsthat
President Clifton made when visiting South
Koreaandinthecontactof NPT in North Korea;
witness Sir. fora moment. themannerinwhich
this Government has handled an issue of great

. scientific and nationalimportance, preserving

anagreementarrivedatwith the federation ofthe
Republics of Russia on the matter of obtaining
cryogenic engines from Russia. It is not a
debate only on the aspect of the cryogenic
engines. it would be very easy for me to
elaborate at length the list of failures of this
Govemmentandthe mannerinwhichtheyhave
mishandled the cryogenic engine arrangement

Butletme ieave a word ot caution with thc
Government. Wehaddone iteadier. And | wish
topoint out that should you be pressunsed and
should yoube misiedinto sending acontingent
of the Indian Army to Somalia, you will be
committingagrave nationalwrong. Wehad, as
BJP, cautionedyouthree months back against
taking such a step. Despite that, to test the
waters of Indian publicopinion, youletthe news
be selectively releasedthatthe Government
against taking this step. Committal of Indian
troopsin Somala is committal of Indiantroops
offoreign soil not forpeace-keeping but peace-
entorcing. avery ditferentconcept! ltwillbea
comimittal of Indian troops in Somalia not for
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subserving Indian self-interest or the interests
of the United Nations; it will simply be for
subservingthe national interest of the United
States of America. And such asteptakenby
India, will be a great disservice to the indian
ArmedForce.

lam stillawaitingfrom the Government its
reaction to the cancellation of the cryogenic
deal. The Governmentwhen we askedthem
privately. “‘whatis your resporse? Whatare you
goingtodo now? " Doesnotyet.. somanydays
afterwards, comeforward andsay. “Thisis what
has happened: this is what we are going todo.
when it comes to our relations with Russia.”
Atter all. Russia has gone back on a formal
agreement and if Russia has gonebackona
formal agreement. need | remind the Govern-
ment that when this agreement. at least.
announcedly made, about the procurement of
certain vitally needed spares and other military
hardware for the Indian Armed Forces? There
was also an agreement singed with Russia
aboutthe rupee-double exchange rate. If Rus-
sia. under US's pressure or outside of US's
pressure canrenege on aformalagreementlike
this, I would like this Government to formally
informthis House whatit s reactionis. not just
about the cryogenic engines, but about other
agreements also and particularly about the
rupee-double agreement. If Russiarenege. |
see no reason why this Government should
inflicta 19.000crore liability on India, simply
underthe guise of arupee-doubleagreement, a
disadvantageousagreement: Inexplaimngwhich
the Government then said, “We are signing this
because as a price for this cryogenic engine
miltary hardwareis coming”. Uniessthetotally
ofthe package of these agreementis satisfac-
torily explainedby this Government, |lam afraid
I cannot but charge this Government with
hetrayingnationalinterest. Ican elaborate at
very length on this aspect of the failure to
safeguard India’s nationalinterest. Letussuf-
fice. Sir, to saythatwhen tcomes tothe conduct
of international affairs what characterises this

JULY 26,1993

inthe Councilof Ministers 864
Govemmentis above all salinity an dtimidity; .a
timid council of Ministers timidly going around
selingthe goodname andhonourof India. leave
alone tomorrow, Sir. eventodayis notsatein
theirhands.

Ihave said thatthereare three aspectswhy
| support the substance of the motion movedby
my honourable colleague. Thatthirdaspectis
the moral aspect. | have not ever known a
Govemmentsototally lacking in moral author-
ity. The erosion of the moral authority of this
Govemment is complete;itis irreversible an
non-terminus. The absence of orally is there
both in political and economic fields. Very
briefly| have coveredthe politicalaspect. When
it comes to cataloguing the toiality of the ab-
sence of political morality, need | remind you.

" Sir, orneed! remindthe Treasury Beneches or

indeed this House the greatcommimentthat the
ruling party or the Treasury Benches or the
Council of Ministers showed to morality or
integrity or accountability in public life than what
itdidinthe matter of removalof a sitting justice
ofthe Supreme Court. Wewerethentoldthatthe
arrangements that the ruling party has found
with this Justice of the Supreme Court is that
once this motionis notcarried inthis House_ he
willleave the Bench. Youcommitted agrave
wrong to the nation. You commutted a grave
wrongtothe Pariament. You nfhctedahumili-
ationuponus. Youarnvedatadealandthatdeal
isunfuffilled andthe Justice continuestobethe
Justice ofthe Supreme Court

What do you have to say about the eco-
nomic morality? Letis look atthe third aspect.
Here | am somewhalt constrained. inhibited
beingaMember ofthe Committee appointedby
this House to inquire specifically into one of
those aspects. We hadeventhen pointedout.
firmly pointed out. that the sale of shares of
public sectorcompanies ought not tobetaken
recourse fomeet budgetary deficitsbecause it
is like sellingfamily gold because you cannot
meet your day-to day expenses. Secendly, if
you must go through the sales of public sector
sharesthemyoumustgothroughitpropery and
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youmust not as Government undertake this
task and youmustentrust ittoa Disinvestment
Commission. There must be a very proper
selection made of how, which shares are sold
andwhen. None ofthis was done.

The dis-investment of PSU shares was
undertaken only meetthe budgetary deficits.
The rough calculations were done. Rough
calculations atthe share price prevailingon the
first sale thattook place pointed out thatthe loss
tothe Indianexchequer andtothe Indiancitizens
was in excess of Rs. 8,000 crore. Attoday's
levelof the Stock Exchange and attoday’s level
ofthe prices of shares prevailing, the Comptrol-
lerand Auditor General has been constrainedto
pointout thateven attoday's rate, itis Hs.3800
crore. Sir, this is not a small thing that the
Govemnmenthas done. The Governmenthas
got rid of public assists for which they are the
trustees of and inthe process of getting rid of
public assets, | have no doubt nmind, thatsome
havebeenthe llegal beneficianes of thatflegal
and wholly unwarranted sale.

Sir, without reterring fora momentto the
deliberations of the Joint Parliamentary Com-
mittee which is going into the Banking and
Securities Transactions Irregularities, itis my
duty, Sir. o point out that above all, what this
Committee is engaged with; this Committee is
seized of is notsimply, ireguilarities in banking

“orinsecurities transactions but this Committee
is seized of the total rot that has spread through
the entire apparatus of govemance.

Do you know, Sir, that there are as many
as seven Ministers, directly found as having
beenin default, including the Prime Minister's
owncharge? If seven Ministries are foundin
detfault, which Government any where in the
world will continue to remain if Office even for
asingle day? Japan pays the price forit. In
United Kingdom, Sir, a Minister resignedhis
office bacause he persuaded awantedcriminal,
through his consultancy firm, 1o give ataxitothe
formerwife of his forseven days. So, he hadto
leave the Ministry. These are facts., | do not

wanttoname that Minister. Whatdowe have?
We have here a Government, in which , apart
form Prime Ministerand sevenMinisters, seven
Ministries viz. the Finance Ministry, the agri-
culture Ministry, the Railways Ministry, the
PowerMinistry, the Civil Aviation Ministry and
others wereinvolved. Wheredoyouwanttostart
now? Do youwantme togive the list?

SHRI BH. VIJAYKUMAR RAJU
(Narsapur): Thisisgoingonsince 1986. Allthe
PSUs were doing it. The then Gevernments

~were also involved in this. Why don't you

mention all those things?

SHRIJASWANT SINGH: : Sir, itis a point
ofelaboration. | am very gladthat my esteemed
frendhas pointed out thatit has been goingon
since 1986. Indeed. not 1986. | charge this
Governemnt of perpetrating this wrongin the
entire profligate decade ofthe 80s. Itis not just
1986, tbeguninthe year 1980. since 1980, this
Congress Party has beeniootingthis country.

SHRI BH. VIJAYAKUMAR RAJU : What-
everlamtelling are onrecord. (Interruptions)

SHRIJASWANT SINGH ; Youknow, Sir,
that| am underan obligation not to gointo details.
But, letme point outthatwhatinterruption exem-
plifies and indeed illustrates is what we are
seized of even in the Banking and Securities
Transactions Irregularities. Itis atotallack of
accountability any where inthe world. Evenin
thatcountry which has so farbeenthe exemplifier
of public wrong, that country is called italy. In
Italy, they are arrestingpeople. In ltaly, people
havebecome unaccountable. Eveninltaly, the
Ministers are being putbehindthebars. Even
inltaly, the Govemments are falling. Evenin
ltaly, they come to realise how serious the
matter of corruption in public life is. Even
ltalians have now reconginedthat they have to
establish accountability.

[Transiation]

MR.CHAIRMAN : Mr.Jaswant Singh, why
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. ouare comparingwith ltaly.

SHRI JASWANT SING: My friend hon.
Mr. George and Nirmaljihave saidit,. Ihave not
saidit.

[English]

Italians pay the price only inltaly. Idid not
sayso. Theysaidit. Whatlamsayingiseven
Italy has woken up. We herehoweverbackward
will not pay the price; we wil: not be accountable
no matterwhat happens, no matter what this
Govemment does, nomatter which Ministers
doeswhat; noone, notcnepersoninthe Council
of Ministersinaccountableforaaything . ever.

Whatis most distressing 'sthetotalloss
offibre inthe country, this totalloss of standing
. up and accepting responsibility for a wrong that
has been perpetuated. i mustadmittoyou that
as an Indianlam humiliatedtoshare with you
an experience; andthis experienceisnotpart of
any ofthe confidentialities of the Commitiee: not
onewitnessinthe Committee ever acceptedthe
responsibility; everyone transferred downward’
everyone said. |amnot responsible; heis. This
whatexemplifiesboth the political culture of this
party and the moral fibre of the Council of
Ministers and this Government. Thatiswhy |
support the substance of this Motion.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHANDEV): Whatisthis substance? Where
has gone this substance? TwoMinisters have
resigned. Oneis ShriP. Chidambaram. The
second is ShriMadhavrao Scindia. |amvery

glad. (Interruptions)

SHRI SONTOSHMOHAN DEV : Inthe
case of Mr. Solanki, when it was raised inthe
House , the Prime Minister reactedtoit. Donot
go onsayingone-way.

SHRIJASWANT SINGH : The hon. Min-
isteris very dear and apersonal friend of mine.
|owe him butthe was a gratitude. One he gave
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me a very fine box of Burma Churat. Butlam
very gratefulto himfor the interventionthathe
hasjustnowmade. He illustrated a great quality
of his colleagues inthe Council of Ministess by
givingthree examples. he citedthe example of
my goodfriend, Shri P. Chidambram, whois,
unfortunately. nothere. Mr. P. Chidambaramis
guilty. Do you want me to voice who is also
guilty. Mr. P Chidambaram is guilty and is
asacrifical goal otthe Council of Ministers; and
they have gotrid of his for an offence whichilbad
stood up here and said is not an offense. He
investedinshaes. Peoplecan have differences.
of opinion with me. He made in investment
openly through achequein acompanywiichnot
to have invested in a promoters’ quota of a
dubiouscompany. Thatwas amisjudgment. He
resigned. Mr. Madharao Scindia did not resign
because ofthis he resigned because of aplace
crashconveniently.

Itis a matter of some interesttome.
[Translation]

SHRI MADAN LAL KHURANA (South
Delhi): He has raised this question defibesatety.

IEngiish]

SHRISONTOSHMOHANDEV : He said,
heis agood friend of mine. Heis sayingabout
our moerality. |would like to yiekds when one of
his.

[Translation]

SHRIMADAN LAL KHURANA: You hawe
raised this question to put your collegues inthe:
Cabinetin anawkward position . Asamaorality
sake youshouldhave resigned. whichyouhave
not.

[English]

SHRISONTOSHMOHANDEV : it theis
Governemnt had resigned, they wouldhave
changedtheir attitude. Now they willchanged



869 MotionofNoConfidence SRAVANA4,1915 (SAKA) inthe CouncilofMinisters 870

their attitude. When the Mosque was destroyed
.your leaders were there. Why have you not
resigned? That is one of the substances. |am
talking of the substance of the Motion.

SHRIJASWANT SINGH : Ithink, my hon
friend is actually quite right. This whole debate
1S about resignation. It is well known that
Govemments eitherresign before they are hu-
miliatingly thrown out or they are actually thrown
out. My suggestiontomy goodfriendisthatthey
shouldlearnthatthetime has been andbetore
they are humiliatingly thrown out they ought
really toresignon their won.

SHRISONTOSHMOHANDEV : Youwill
getthe answerday after.

SHRIJASWANT SINGH : Iwould request
foryour consideration. Sir.

Imustreterand! referredinsome sadness
lothis continuing saga of Botors. This ghost of
Bofors wilinot rest until guilty are actually pun-
ished. I recollectvery wellbecauseithasbeen
my goodtortunetohave carnedthesetwoletters
as suffixed tomy name Mand P forsome time
now. lwas aMemberof padianentwewhenthe
scandalfirstbecame public knowlecige through
abroadcastofthe Swidish Radio. 1donotwant
togointo the lotahty of this. it1s amatter of our
expernence. it 1s a matter of current Iindian
history. Itis also amatterof ourevolutionas an
accountable functioningdemacracy.

When Bofors was first revealed. these
very treasury benches. some of my good fnends
were eventhenMembersof pariament, charged
us with destabilising. We ware charged with
actingastools offoreign agents. None of, what
we said. was believed. Whatis most distress-
ingtome as an Indian the humiliating aspect of
the judgment of the Federal Courtof Switzerland
isthatinthe purchaseof 155mm. Howitzer Gun
trom Bofors. it has to be a foreign court to
establish thatthe purchase was accompanied
by fraud, by corruption and by bribery. itisone
of the most shaming indictment for me as an

indmvidual that a foreign courtfoundcorruptionin
atransition enteredinto by one of my Govern-
ment.

On the 21st of July the Federal Court of
Switzerland gave its pronouncement from the
Bench. Today is the 26th of July.

Fivedaysanwi. onouncementweare
yetto have an autl.  -zd reaction form the
Govemmentof India asto what they hadtosay
aboutwhatthe highest Courtin Switzerlandhas
ruled aboutthe transactionenteredinto by Indian
seized ofthe matier of corruption. This judge-
ment of the Federal court of Switzerlandis not
only a shaming judgement upOn su~cessive
Governments of the Congress hue. 1t 1s an
omdictment of successive Congress Prime
Ministers of successwe Defence Ministers of
th= Congress Party and of successive such
other Ministers as had then stood up and delib-
erately and knowingly misled both House of
pariamentandrhetotahty of the people of india,
Youdidit forye-ars, continuously, form 1986
onwards. time 1tter ime whenever we raised
this discussion here: whenever we mentioned
thisfactoutside.

SHRI MANORANJAN BHAKTA
(Andaman & Nicobarlslands): Doesitinclude
V.P_Singhalso?

SHRI JASWANT SINGH : It does not
include. If itsatisfies youtosay itsomsayitlike
Ram Nam. Japoit Butitwillnotinclude..

Ihave many differences ot opinion with the
former Prime Minster-political and otherwise. |
hadmany ditferences of opinlonwiththe Janata
Dal as such but they are honest and open
political differences of o,..nion. {Interruptions)
But. most definitety not.

SHRIMANORANJAN BHAKTA : They
should be happy now.

SHRI JASWANT SINGH It 1s not the
question of happy or unhappy. | am astounded
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thatmy good friend from Andmanis still able to
sneeratthetotality of the moral collapse the the
judgement exemplifies. Whatever else you
maycharge the former Pnme Minister, the hon.
Member from Fatehpur, ShriViskadaisicalin
his approachto investigatingthe greatscandal
that Bolorsis.

Thisis anindictment of successive Min-

isters of the Congress Party. ashadthenandas
oven now stand upinsupportof aprovencase
of corruption . The Federal Courtof Switzerland
was notinterested in tax evasion. | recollect
very well. my friends Shr Chidambram-whom
I supported and praised in another context. the
very same Chidambaram-hadthenstoodupin
the House andlike the able lawyerthathe is, he
pleaded the case of Bofors and he had engi-
ncered aLetter Rogatory to Switzerland calling
itnotfraud. orcorruption or bniberybuthe called
ittax avoidance. deliberately. Theyallipaida
price. believe me, you will continue to pay a
price unless the ghost of Bofors is finally setto
rest. Andis settingtorest th2 ghostof Bolors,
maditionto, hereis no action for five days after
the jJudgement. You know. Sir. whataterribly
shamingthingforme s thatitis aforeign court
that hasfoundit aboutus and allthat theycando
15 tostillcontinue toblindly. insensitively sneer
atit. The foreigncourthas notfoundtax evasion.
The Federal Court of Switzerland will not be
hothered about tax evasion or tax avoidance.
They had established corruption: they had es-
tablishedfraud and they had established brib-
ery. otherwisetheywoulkdnothave ruled asthey
have that the document be sentto India.

I make a demandthatthe Government is
obliged nor. in addition to shaning fullinforma-
tioninthis regard withus, and | present what my
seniof colleague Shri Atal Bihari Vajpayee had
donethe other day ihthe press conference. a
nine-pointcharter for Govemment.

Firstly the Government mustformalty re-
act. Secondly, the Central Bureay ofinvestiga-
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tion, instead of press ellipses tosay thatthey
have askedthe Federal Court of Switzerandto
not prematurely release this informationto the
press-why does the Central Bureau of Investi-
gation selectively and prematurely release in-
formationtothe press-1donat want to ask this
question of the Minister responsible, why does
itdowhenitis convenienttothe Central Bureau
ofinvestigationtodo soand why doesitsuggest
inthe case of Boforsto the Federal Court- 'donot
now doso'-the Central Bureau of Investigation
mustformally make anappealthattheyarethe
investigative agency they are notatrial court
andthedocuments must be made availableto
them. thedocuments when they are made avail-
able, nsteadof goingbywhatthe Central Bureau
ofinvestigation 1s suggesting, they mysticbe
made public andthere mustnotbe selectivity or
tamperingwith the documentsinmakingthem
public. So.the GovemmentotIndiamust share
whatinformation ithas with us about Jubilee
Finance—there are sevendelendants. allthe
seven are known. Why did they defend the
release of the documents, surely they have
something to answer andwhere they haveto
answer and to whom they have to answer is
India, who are these seven- Jubilee Finance is
one. The Government of Indiamust share what
information ithas about jubilee finance. Svenska
Inc.is another. Svenska has defended intow
capacities-as Svenskaandas ShnWinChadha.
Itisa very mysterious defence. WinChadhais
certainly the recipient of moneys. Buytwhyishe
havingtodefend individually and as acorporate
entity of Svenska?

Surely, Sir. if ltaly is doing it and as my
friends George Femnandes said thatifitalians
aredoing itto ltalians, now letus atleast start
doing ithere also and | demand of the Govem-
ment of India to formaly charge a certain
Quattrochi. | do not know what he does, buthe
seems 1obe winning afl the lucrative contracts
from you and if he continue to win all these
lucrative contracts form you and when he 1s
named asone of the defendants. then you are
also aguilty party uniess you charge himand
you interrogate him and you ask him to fully
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reveal histotalinvolvermnent that this huge scan-

dalthathas seenmanychangesof Govemment
andwill still see many changes of government
inthis country. Sir, |demand of this Govemment
toimmediately questionallthe there Hinduja
brothers and they mustimmediately share with
us whatisthis accountcalled Tulip, whatisthis
account called Mont Blanc and what is this
accountcalled Lotus, whoarethe heneficianes
of Lotus, and Tulip.

SHRI SONTOSH MOHAN DEV : The
lotus is with you atthe moment.

SHRIJASANT SINGH: IwishtheLotusis
withus. butthe lotus thatis miredin mudis with
you. Itisbetter, Sir, thattheydoit. Fortheirown
sake | suggestthattheydoit.,

| demand of this Government, Sir, that if
they can move so expeditiously and thatthis
holistc display of activity in extraditing Niranjan
Shah was perfectly merited, why have they
taken so long to extradite Win Chadha, the
prnincipal accused in the matter of Bofors? In-
stead of extraditing him, on :he contrary they
have actually withdrawn cases against him.
Unless the Governemnt moves formally to
cxtradite Win Chadhaandtoquestionaboutthis,
this Government too is responsible for the
continuance of these scandezl. i.e., Bofors. Sir,
we demand of this Governemnt to formally yet
again move Bofors. to share whatever addi-
tional details they have even now. and we
demand. Sir. thatacriminal inquiry be formally
nstitutedin this entire matter of Bofors because
uniess this Bofors matter andthis Bofors ghost
isfinally set at rest, it will not simply suffice as
you have done in the matter of St Kitts. You
know the St. Kitts matter. Sir, but very few
people know that the St. Kitts CBlinquiry has
beenclosed. |donotwantto gointo St. Kitts now
becaus how many of these snakes am I'to pull
outfrom the coffins of this Government?

Iwill conclude, Sir. Youhave been most
kind. (Interruptions). Sir, | will conclude in just
two or three sentences.

Sir, | startedby,suggestingthatIsupportthe
substance of this Motion and | reiterate that
intent. | support the substance because this
thoroughly dilapidated council of Ministers has
now outlived its mandate. | support the sub-
stance of this Motion . Sir, because this Govem-
mentwith its limited vision, the smallness of the
filed ofits awareness, its blinders to the larger
moraland spintualissues of the day is leading
the country into a fields where it has already
harmedthe security of the nationandthe secu-
rity of the citizen. On this single charge alone
this Government cannotcontinue to remain in
office even forasingle day. Sir, | supportthe
Motion.

Translation]

SHRI GEORGE FERNANDES
(Muzaffarpur ) :Mr.Chairman. Sir. it would have
beenbetterifthis no-confidence motion would
have been broughtinone line, without adding
anything. Though as opposition parties we have
difterencesin views, policies and programmes
andwe donotified these differences andthereis
no needto hidthem, but we all are unanimous
that the Congress Government which is in
power for the last two years has no right to
govern and it should be removed from the
Office. ifthe no-confidence motionhadbeena
one linemotionthenmembers fromthetreasury
benches would not have gotan opportunity to
commenton differences in opposition parts and
enoughonus. | would like to remind the Mem-
bers ol congress pany. who hadlaughedenough
inthe momingfor we stoodwith Bhartiya Janata
Party at the time when motion was moved. |
asked the why they did not feel ashamed for
standing with Bhartiya Janata Party duringthe
no-confidence motionagainstthe Vishwanath
Pratap Singh Government on November 7,
1990. | wouldlike to pointoutthat atleastsuch
incidents shouldforgotten inpolitics.

Inthe very frist speechthat the hon. Pime
Minister delivered he said that the ruling party
isin minonty and so | have to runthis Govemn:
mentbyconsensus. collective etforts through
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dialogue and common public opinion. But!
would liketo complain that practically ithas not
done anything of this sort. Thereis nochange
inthe working and attitude of Congress Govem-
ment and its party people in and outside this
House. Theattitude of congress membersinthe
tenth Lok Sabha reveal thatit already knew that
it will notremain in power for alonger period, so
its workers and leaders have utilised theirca-
pacity atthewr bestinvery spheretoeammoney.
Harshad Mehta is the product of this situation.
We cannotdeny that he has notemergedout of
the biue but he is the outcome of their wrong
policies. andimpractical solutions. The Con-
gress has been under pressure because of
bewmg inthe minonty.

lam sorry that Buta Singhji is not present
atthemoment. Inthe mominghegaveusavivid
accountofthe matters pertaining to eConomics.
Iknow that speeches are wrtten by others and
sometimes the orator does not know what do
thesecontain . but atleast writercanexpress his
views and he should not be exposed. He said
thatthe Congress Govemment has performed
amagic ineconomic sphere and India occupies
sixth position sofar as economic prosperity is
concemed. He addedthatinstead of praisingt,
the oppositionis trying to topple the Govern-
ment. Heis not bothered about the impact of
such Govemmenton the economy.

Iknow the power of IMF andthe sevenbig
nations of Western Europe andU.S.A. which
yieldsinfiuence onit. U.S.A. imposedimpen-
alism in Western hemisphere and imposed
economic impenalism throaghout the World
after the second World War. but it had not
usurped land of any other country. But big
countries of Westemn Europe had made em-
pires and colonise by imperialism. Solwould
liketo remindthe Finance Minister that if Ma-
hatma Gandhi, Subhash Chandra Bose and
otherfreedom fighters bad not struggle forfree-
dom of the country and due to unavoidable
circumstances in Europe Britishers had not
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been through outof india, theseforeigners would
nothave stoppedexploiting India. HadHitlernot
made life uncomfortable for Europe, things
would have been differencetoday. I knowthat
Finance Minister will rot reply to my question
But everybody knows that several such coun-
tries are trying to exploit India even today and
there are people are living inillusion that India
occupies the sixth positioninthe Worldsofaras
economic prosperity inconcerned. UNDP an
organisation of United Nations has made a
comment onit. onthe 22nd May from its Delhi
office. Itsaysthat:

[Enghish]

“India’s exhilaration last weekthatit
has been declared the sixth largest
economy by the International Mon-
etary Fund will be dampened this
weekbyanother UN Agency. the United
National Development Programme
which ranked it only 134 inthe list of
173countnes.” '

[Transiation]

Indiahasbeenratedat 154hposition inthe:

list of nch countries. The avarage percapita

income in India1s betweren 26010 280 dollans.
Devaluation of rupee discontinuous and the
value ot dollar will jo up from Rs 31.8010 Rs.
35inneartuture. The Governments is happy
that IMF has ratedus numbersixth, Butthe fact
isthat IMF is playing a mischief Iwouldliketo
warn the Government that 't will exploit our
countryinthe matters ofinlerestandloan. He
should bereave with a solution. We would
supportsuchamove.

Inse here to supportthis no-confidence
motion soatthe outset | would liketnsaythatthe
Government has to go. There are several
reasons like communal violence. corruption .
Bolors and economic policy of the Govermment
which have ruinedthe economy of the country.
Hadthe V.P. Singh Governmentnotbeenin
power for 11, onthsyouwouldhavehadtogo
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much earlier. Earieralso, | have saidthat this
Govemmentshouldnotbeformedbuias perour
political set-up it was unavoidable. We would
have never allowedthis Govemmentiocometo
power but we are helpless as the game of
number hadits saynthe House. twas dbvious
thatthe Congress wouldcometopower, being
the single largestparty. Fromthe veryfirstday
offormation, this Government has started ruin-
ing the economy ofthe country. ithas compro-
mised the sovereignty of the nation. ShriButa
Singh, has askedthe specific areas where the
sovereignty has been compromised. | would
like to point out that just 25 kms away#rom Delhi
is located Maruti Company in Gusgaon. The
name is misleading as the company manufac-
turein Japantorwhich Indiahastopay38crore
dollars annually in for eign exchange. The
C.K.D. isunioaded at the Calcuttapostandthis
company merely assembles andselis itinthe
name of Maruti. Since establishment of this
company in 1982the-security wasunder Central
Industrial Security Force. Itis a para military
Force underthe Govemment of indialike R.P.F.
in Raiways. CISFis safeguarding all the Public
Sector organisations and is sometjimes de-
ployedto Punjab, Assam andotherparts of the
country for restoring peace. Thisyearon 1st
Aprill, CISF has been removed and a Dutch
mufltmational Company, Group Four Securite
Ltd hasbeen deployed. Is this yourprogress,
that you cannot deploy Indian people as watch-
man. The Chairman of Maruti, former 1AS
officer R.C. Bhargavawhowas appointedbythe
Govemment of Indiain a meeting with joumnal-
ists, unashamedty said that CISF wascommit-
ting the fis and therefore the multinatienal
companywas deployed. CISFisa pasamilitary
force anditis unfortunate that a comupt retired
IAS officer who was.appointed by you levels
charges againstthis Force. indian Government
has 50 percentshareinit, and a multinational
company is deployed for security of the pre-
mises of the company. Whereis ButaSinghji
now. Lethim justify the progress made by the
country in this contest.

Similarly, Pepsi Cola was introduced

which has 30 percentshare of Pepsi 30 percent
of Punjab Govermgnentand 30 percentof TATA.
Hon. Comangoji had fought for its as it violated
the rules by setling non-listed goods like rice
fishetc. , butallin vain. laterthe Govermerit
snatched away the Portfolio from him as he
stuckto his stand and even dragged the com-
panytothe Supreme Court. Now this company
has only 8 per cent capital of Punjab Govern-
ment, restis inthe hands of Pepsi, as Tatasold
its share and so did Punjab Government. It
revealsthat now Coca Colais once again being
broughthere onthe basis of cent percentforeign
capital.

15.59hrs.
[SHRI SHARAD DIGHE mnthe Chair]

You are not ashamed of that. Coca Cola
company, willuse water and sugar of our coun-
try. Mere colour from Amencaandthe compaign
will fetch them Rs. 20 billionfrom India. This
!villdestroywrinct.asmes. Isitthe progressthat
this Government claims to have made.

16.00hrs.

As percentagreement with Pepsi 2/3 profit
wastoremain in India but now it is manipulating
totake the total profit out of the country. and hon.
Minister is telling us about economic progress.
You have brought the kalox which has estab-
lishedits factory near Pune by hundred percent
foreign capital. it ssemsthatcountry cannotdo
without kalox Cereal. Itis servedeverywhere,
evenin the Circuit Houses. And how Mc Dowell
will come as it has successiully mad eatrade
agreement with the largest poultry farm com-
pany in the country. Apart from, it thereis a
departmental store in South Extension Market
in Delhi. As per proposalitshould contain one
third share of each Lountry Germany. USA,
india but actuallyitis 50 per cent Germanand
50 percent America. itis adepartmental store
but it selis vegetables potato, bananas, meat,
fishetc.
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-SHRI SOMNATH CHATTERJEE :Alos
suitcase?

SHRIGEORGEFERNANDES : Suitcase.
Théreis adepartmental store named-NANZ.
NANZ departmental store has announcedthat
30more storeswould be openedin Delhiandall
overthecountry. Europeans are employedin
thesestores. | dinot believeit, sol wenttosee
that departmental store. When some of my
fends saidthat you only raise hue andcry over
matters, why don't you pay a visit to thesaid
departmental store and see for yourself whatis
happening. Sir, now youhave done. The mill
workers who are thrown outof jobs in Bombay
earn their livelihood by becoming hawkers. If
theyarekilled in accidents or dieinthe oldage
or are retrenched during strikes, theirwomen
are forcedto eke outlivingby sellingbananas
andvegetables onthe footpath. Theyhaveto
struggle every day to make their both ends
meet. Butnow they would be deprived of this
asthe Govermment has handed overthe busi-
ness of sellingvegetables to foreigners. This
Govemmentis notevenashamedwhenittalks
of economic progress of the country under there
circumstances.

Leaveallthesethingsalso, |don'tknowas
to howmanyleaders of the Congressssittinghere
have participatedinthe freecomsiruggle. lam
notasking this toembamass the young leaders.
I am asking this because the leaders who
participated in the struggle for freedom do re-
memberthatMahatma Gandhihadmadesaltas
the symbolforthis struggle. mahatma Gandhi
marchedto Dandifrom Sabarmationfootduring
Satyagrah Movement in March 1930. Your
leader........ (Interruptions) Your late leader had
alsomarchedto Dandi. if youtalk of Culture, |
will not speak. |don’tknow howthe leaders of

Movement or particpatedinthe freedomstruggle

aretolerating this move. Kandlaportisiooated
hardly 200kms north of Dandi in Gujaratand
there is anisland named Satbera stretching 12
kmsinlengthand8kms. inbreath. Thetotal area
is60thousandcrores. Ourofthis, the Govem-
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menthas decidedto give 15thousands acres of
land of the Cargill Incorporated, the biggest
multi-nationalcompany of the world whose tum
overwas 60billion U.S. dollarequivalenttors.
2 lakh crore till March 1992,

There was aquestionintoday'’s list. Itdid
notcome upfororalreply. The questionis....

[English]

“whether, the Government have
signedan agreement with any multi-
national company for production of
slatatkandlaPort;

Answer: No, Sir,
If so, the details thereof;
Answer: Doesnot arise.

whether the Kandla Port Trust had
made any recommendations in this

regard,

Answer: The Port Trustdidnotfindthe
proposal acceptable.”

Whatproposal? What s the proposal
thatKandla Portdid notfind itaccept-
able? The Answer given are:"No,
Sir,” “Does not arise"and"The
Kandla Port Trust did not find the

propoalacceptable.” Butwhichone?
“if not, the reasons for handing over
thousands of acress of land of the Port
tomultinational company.

Answer : Noland has been handed
overtoany multinational company”.

aretowrits?

[Transiation]

Twocourts havegivenstayorders. One of
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the court'sissuedstay orderon 19th February.
Aspecialmeetinggo of Kandla Port Trustwas
gonvenedonthe orders ofthe Central Govern-
menton20th February. AJointSecretary and
Director ofthe Ports wentthere toparticipatein
the meeting with a special mandate that they
have to accept the proposal which they had
iejected earlier. They went to the Ministry of
Surface Transporttosay so, butKandia Small
Scale Salt Manufacturer Association moved
the court of Distirict Judge on 19th February.
The corrupt issued stay order, because the
ssuewasnottoberesolvedtheresolfiled awrit
»etitioninthe GujaratHigh Court, Ahmedabad
»n28th February andthe courtissuedstayorder
n 29th February. The stay orderis validupto
sthSeptemberandthe nexthearingofthecase
#illbe held on 30th August. The date of hearing
hasbeen extendedthe hearingofthe casewas
nn 12th ofthis month. We were presentinthe
gourtbutnoreply has beengivensofaronbehalf
of the Government of India, Kandla Port Trust,
the Government of Gujarat and Cargill com-
pany. Representatives of Cargillcompany were
ptleastpresentinthe courtbutnorepresentative
grlaywer ofthe Governmentwaspresentinthe
court. Howlongcan the Government mislead
theHouse?

Afew days backameeting of the Consul-
tative Committee of the Ministry was told and
one of the members asked the Government
fihetherithas givenlandto Cargill Companyin
Kandla. A Secretary of the M.nistry, I would not
mention his name, replied.

[English]

“Noland hadbeen given* buthe did not
saythatthe landcannotbe givenbecausethere
is astay.

$ranslation]

Then | came to know a Member of the
Fommittee, thatwhen the Ministerwas asked
astowhatall this bungling was abouthe saidit
isapolitical stunt.

Mr. Chairman, Sir, weare notaware ofthe
progress madeinregardtothis proposal, ofthe
Cargillcompany. TheHouse andthecountrydo
notknow anythingissue it. The Government
should have resignedonthe Cargillissue. The
originalapplication ofthe companyisdated 1 st
July: Iwill notread outotherthings but would like
tote!lhowfortreacheryisbeingplayed with the
country. Thecompany disclosesin the appli-
cationindetail.

[English]

The applicationis dated 8th July. Para-
graphNo. 10.7 oftheirapplication says like this.

“Satelliteimagery. Photographsof
the:project jetty areahave been ob-
tained from the Indian Space Re-
search Organisation andthe National
Remote Sensing Agency by ourgeo-
logical consultants andwill be shown
to the Gujarat Maritime Board by
CaptainBhal.”

Howdidtheygetthem? Issomeoneinthe
Government going to answer? How did an
America multinational company whichis using
allthe resources atits command, whose turn-
overlastyearwas one-third ofthe GNP of india,
secure the satellite picture of the most sensitive
pantoftheseashore?

[Translation]

Theyare notconcemedwith the history of
Kandla Port. There is noneedto go into the
history. They want to create a new history.
(Interruptions)

Whenwas Kandla Porisetup? ltwasafter
the partition when karachi became part of Paki-
stanthata need was felt to provide a port, for
Kashmir, Himachal Pradesh. PunjabHaryana,
Rajasthan. Western Uttar Pradesh, Western
Madhya Pradesh andNorth Gujaratandthere-
fore Kandlaport was constructed. Karachiwas
navalbasedpoitandthe Governmentwanteda
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torward based port.. so'this Kandla port was
constructed. -

» TheKandlaPort Trustconsideredtheap-
plication of Cargillin its meeting. The Govemn-
ment argued through the Defence Ministry
spokesmaninthe meeting held on 9th Decem-
ber, 1992 thatthisland can'tbe given to Cargill
asthe securtty of the country is involved. Other
people had also made demand for this land
earlier. Farmers of Kutch drstricts who produce
saltatsmali scale had also demandedthis land
for production of salt in 1874 but they were
refused on the grounds of the security of the
country.

Mr. Chairman, Sir, activities of our party
are observing Satyagrahthere. ShriRabiRay,
Sarmti Saroj Dubey and Shri V.P. Singh re-
turned recently from there after observing
Satyagrah. About 3250 personshave observed
Satyagrahthere, anditisbeingobservedthere
everyday since 19thMay. Whenphotographers
of BBCand Zee T.V.wanttotake photographs
there, their cameras were snatched and they
were toldthatthey couldnottake photographs of
the land adjacent tothe port whereasthereis
nodangertothesecurity of the country ngiving
thatvery landto an America Company, Cargill.
(Interrupticns).

Mr. Chairman, Sir, thisissue is not related
tonencorffidencealone. ltisfarbeyondthat. If
they sell outthe country, howcan we allowthem
tosithere evenforamoment?

Mr. Chairman, Sir, | would not gointothe
detail aboutthe Cargill Company but this apex
House hadbeenmisieadinthe moming andthe
consultative committee has beenmislead 10-
15days back.

[English]

inthe corrupt of Civil Judge at Gandhidham
Civil SuitNo. 23. Response of DefendantNo. 1,
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Board of Trustees of the Port of Kandia. -

[Transtation]

Govemmentof Indiasaysthatthe question
of givingthis land to Cargill does not arise.

Kandla Port Trust decided on 9th Decem-
berthatthe land should notbe given. Contrary
to this the Govermment asked the porttrustto

The Ministry of Surface Transportissued
orderon 11thFebruary which states...

[English]

“As a matter of Government policy of
liberalisation andencouragement of fareignin-
vestors, the Foreign Investment Board of the
Govemmentof Indiahave givenapprovaltothe
aboveproject.” Andwhatis the above Project?
Cargill proposalis tor allotment of land forsait
project at Kandla Port. We have given permis-
sion.

[Translation]

Itis abreach of privilege by the Ministerand
the Secretary, then he was rebuked. afterthatit
hasbeensaid:

[English]

“In view of the above, KPT Board is ad-
visedloreconsider its earlier decision forwhich
aspecial Board meetingmay beenconvened.
Govemmentnomineeinthe KPT Boardandthe
Joint Secretary, Ports are being advised to
attendthe Board meetinginwhichthe issue will
be reconsidered. The would provide clarifica-
tions to any issue requinng reclassification
from the Government then and there in the
meeting.”

(Translation)

Theissuedoes notendhere. Alterthatthey
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movethe court. Ameetingis convened onthe
19thandthe courtissues stay order. When court
servesthemanotice, theirreplyis:

‘English]

Paragraph No.8 of the counter-affidavit
ays:

“Itis submitted that in view of the new
policies of the Governmentin respect
of iberalisation and encouragement
toforeign investors, the Govemnment
of Indiahas constituteda Board, known
as Foreign Investment Promotion
Board. Itis submitted thatthe Board
has given their approval for the
Project, looking tothe aspects ofthe
revenues ofthe Govermment andatso
turn over ot the Port.”

{Transiaton]

Here is an interesting thing. Para-
graph- 14is about defence.

[Enghsh].

Withreference to paragraph 6 of the appli-
cation-. paragraph 6 of the apphcation was the
implicationsto defence-itis submittedthatas
statedinthe foregoing paragraphs. ali aspects
regardingdefence..,,.. Now. | will particularly
seek the hearing of Shri Jaswant Singh. "All
aspects regarding defence also will be got
approved.” (Interruptions)” ..will be got ap-
proved.” (Interruptions)”.. Willbe got approved.”
(Interruptions)” ..willbe got approved fromthe
concerned Departments”. (Interruptions)

SHRIJASWANT SINGH : Sir.lamona
pointof order. Sir.the hon. Member hasbeen
guoting from various documents. They are
othicial documents: some cf them are court
documents; they are decuments of importance.
Isubmit, Sir. that he authenticatesthem and lays
themonthe table of the House.

MR. CHAIRMAN (SHRI SHARAD
DIGHE): Thatis correct. Unless you authenti-
catethose documents, it will notbe proper.

SHRIGEORGE FERNANDES: They will
be presented. | will authenticate and | will submit
them.

[Transiaton|

25 thousand persons have been rendered
jobless afterthe entry of Cargiliin the country.
Itis their affidavit. Defendent No. 2 writes in

paragraph 3-
(English]

“The entire salt progduction of ten lakh
tonnes peryearte de harvested mamnly
by manuai methods sc astocreate

employmentfortwothousandpeople”

1is then proposat turther they write.
[Transiaton]
[Enghshj

Bv comparison. Cargill harvests 22 lakh
tonnes of salt with only 50 pevple through me-
chanical harvesting atits salt works at Westem
Australia.

| Transiation)]

This is a declaration submitted by the
Cargillinthe courtthatitharvests 10lakhtonnes
of salt only with 50 people Inthe declaration
submitted tothe court the company has written
thatitwillharvest 10lakh tonnes of salt with 2000
people butthis numberhasbeenshownthereas
1500. Once harvesting of salt starts the number
of workers will start decreasing as is the ten-
dency prevaiingin other public orprivate sector
manufacturing sectors andthe number ofwork-
erswillbe 50evenbetore the actual harvesting
of saltstarts.
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TheU.S.companies are notentenng India
tocreate employment opportunities rather they
-are entering here to exploit us. 25 thousand
workers will be rendered jobless only in Kutch
where 20lakhtonnes of salt vzas harvestedlast
year.

Mahatma Gandhi has started the slat
Movement from Gujarat and veryinterestingly
aforeigncompany is goingtostartharvesting of
saltinthesame state. Ithas notfoundanyother
place suitable for it. Again, | would like to
demandthatifthere is no otnerreason'to pull
down this Govemment: this decision of the
Governmentin respectof Cargillis sufficient for
removing this Governmen: because in this
regard, the Government has constantly been
concealingthe facts and misleading the House
as well as the Consultative committee.

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): lamon apoint of
order. if the accusation is againstthe Central
Government, | am preparedtoleave my seat.
And l want him to say that if he can prove his
charges. heshouldalsoleave his seat.

MR. CHAIRMAN : There is no point of
order.

(Interruptions)

SHRIJAGDISH TYTLER : It should re-
corded and also what | said about the hon.
Member, Mr.George Femandes...(Interruptions)
Istandby it....(Interruptions)

[ Transiation]
SHRIGEORGE FERNANDES : We are

here to remove this Government and he asks
metoresignfrommyseat. Weareconfidentthat
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this Govemment will be no more by the evening
ofthe day after tomorrow.

SHRIMRUTYANJAYANAYAK (Phulbani
): Please, reply his point.

' SHRIGEORGE FERNANDES: Tellme,
whatreplydo youwant? Hetalks very high. He
himself does notknow what hehas said.

Mr. Chairman, Sir, whatever. | am ready
to resign from my seatif the Commitiee even
changes commaand full stop fromit.

[English]

SHRI JAGDISH
Accepting...(Interruptions)

TYTLER:

[ Translation]

SHRIMADAN LAL KHUANA (South Delhi)
:Mr.Chairman. Sir.thisisa very senous matter.
Kindly . referitto the Privilege Committee. This
ismy proposal.

[English]

MR. CHAIRMAN: Follow the proper pro-
cedure. Thisisnotthe way.

SHRI NIRMAL KANTI CHATTERJEE
[Dum Dum): There is an east solution to the
whole problem. Ifthe no-confidence wins, both
of them will resign. Both of the them will

go...(/nterruptions)

MR.CHAIRMAN :Itisbetweenthem. This
House has nothingto dowiththe challenges.

[Translations]

SHRIGEORGE FERNANDES : 1 would
like to mention two orthree points on one more
aspect of the Economic Policy. Today. during
the Question Hour, my friends Shri Kalka Das
askedaquestionabout DESU. its privatisation
andthe effect of privatisation on the policy of
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reservation. The Governmenthasnotgivenany
replytoit. Thehon. Prime Minister was present
inthe House buthe hasalsorotgivenanyreply
nthisregard. The concernedMinisterwas not
nthe positionto give any reply. Ataljimadean
cHoorttosuggestfora solutionin this regardbut
the Governmentdid not accepted his sugges-
tion. He has given such a reply that his
point....(Interruptions)

Mr. Chairman. Sir, this is not a new
demand. | have been saying right from the
commencement of the economic policy of
privatisationand liberalisationthat thereis abig
conspiracy to repress the struggle for social
justiceinIndiabghindthis policy and its effects
arevisible rightnow. We cansee twoimpacts
ofthe policy of liberalisation. The firstisthatthe
employment opportunities are reducing inpub-
lic sector. Employment opportunities have
beenreducedin public sector undertakings and
Railway Ministry too duringtnelasttwo years.
I cannot give the latest data just now but its
number is not less than one and a half lakh
perhaps it may be 2 lakh. Forthese jobs the
provision of reservation is made underthe law
and as per Mandal Commission 27 per cent
reservation is also essential for backward
classes andwhenthe Governmentis reducing
2lakhjobs out of which 1lakhjobs are reserved,
how is possible to fulfillthe constitutional obli-
gations, particularly whenthe Governmentis
adoptingthe policy of privatisation. Ithastwo
aspects. Itis notonly a matter of privatisation.
Reducing the number of employment opportu-
nities in Public Sector Undertakings and going
for privatisation of publicindustries willhave a
directeffectonthe aspectof socialjustice. Aparnt
from this, the significant aspect of our self
respectis alsoinvolvedinit; soitis not relevant
togointothe longdiscussion aboutthese things
now.

lamyreatly perturbedthatontheonehand
we are demanding fromthe Govemmentinthe
House as well as out side to implement the
recommendations of Mandal Commissionand
provide job opportunities in presence of its

recommendations. Onthe otherhandemploy-
mentopportunities are b:eing reducedinthose
sectorswhere possibilities of reservation are
there. The Government is taking us aback
literally tothe situation prevailing prior to 1947
becausethe Constitutioncame inforce in 1950.
The Constitution provides for reservation. there
were no provisions of reservation prior to it.
lgnoring the Constitution, the Government is
doing away with the provisions of reservation
through privatisation andreducingemployment
opportunities in public Sector. Ithinkthatthe
present approach of the Reserve Bank andthe
Ministry of Finance for giving clearance to
foreign Banksto operate inthe country andto
opennew banks here, willdestroy indigenous
industrial structure, whatever you may say
about banks but public sector banks will defi-
nitely lost their existence. The Problems so
othersectors may be somewhat differentand
the economic development may have its won
importance. but the policy of liberalisation is
running the most exploited man of society by
driftingaway from the policy of reservation. |
havetosaythis thingemphatically. Underthis
very policy of liberalisation the Government
startedis-investment of shares of PSU's . Just
now the mover of this Motion and Shri Jaswant
Singhreferredtothe reportof Comptrollerand
Auditor General, According to that report an
amount of Rs. 3441.70crore ashbeen misap-
propriatedinthiscase andhowithappened. The
Governmenthas toconstitute joint parliamen-
tary committee in this regard because it has
been mentioned in the overview of the said
report. The comptrolierand Auditor General of
the country ShriP.G. Somaiya has signedthe
reporton April21,1993. He says:

[English]

“Offers receivedin thefirst phase of
disinvestmentwerefarbelowthe re-
serve value ofbundles hasedon Re-
serve Prices lixedforshares of each
PSE. Reserve prices originally fixed
onthebasis of acceptedcritena were
reduced drastically without which the
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low offers received could not have
beenaccepted. Suchreductionranged
between 29.95percent to 86.67 per
cent.”

[ Transiation]

Afteralleverything hasits own limit. A joint
Parliamentary Committee will have to be con-
stitutedinthis regard. Amongotherprioritiesthe
Government has to do this thing on priority
basis. As ShriV.P.Singhraised Boforsissue
and got investigated this case to this extent,
similarly when the new Governmentwould be
formed, itwillhave to startinvestigation of this
scandaltoo.

We have been saying foralongtime that
this Government mortgaged the country but it
always refusedthe charge. Now|have alater
with me whichhad been written by the former
Prime Minister Shri Chandra Shekhar to the
hon. Finance Minister on 20th April this year.
We hadtriedto raise this matterin the House
but we failed to do so. Today, | would like to
mention aboutthatlefterbecause the reply has
notbeen sentsofarto ShriChandra Shekharor
to any other Member. Wehadraisedthismatter
inthis very House onthe last day of the Session
orperhaps one daybeforedunngthe Zero Hour
but the hon. Finance Minister left the House
without replyingtoit. Several matters raised
during the Zero Hour virtually become zero
because replytosome of themis notgiven by
the Governmentandso was the case with it.

Thisis notasimple allegation. |don'tthe
name of the British Finance Ministerwho hadto
resign on account of the leakage of a little
informauon regarding hike in the prices. of
cigarette inhis budgetary proposals. Perhaps
he was Hob Butierwho was Finance Minister
in Atee Goverminent. Whiletakingtea, he had
- said to histnends thatsmoke as muchcigarette
as you can today because its price might in-
creasetomorrow. Asthe journalistheardthis,
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hepublishedthis news inthe eveningedition of
his paperthatthe prices of cigarette could be
increased the next day. The Budgetwastobe
presented next day and Bob Butler had to
resign...(Intermiptions)

[Engilish]

SHRI  MANI SHANKAR AIYAR
(Mayiladuturai) : 1thirk youmean High Dalton.

[Translation]

SHRIGECRGE FERNANDES: Ineednot
tohaveallthisinformationwith mewhen people
like youare heretohelpus...(Interruptions) |
have notstuiedforeign history. Youwouldhave
certainly studiedit.

SHRIMANISHANKARAIYAR: Whywas
itnecessary foryouto produce the evidence in
thatregard?

SHRIGEORGE FERNANDES : Perhaps
youhave not heard my point. | asked what was
the name of the British Prime Minister and you
saidthathisname was RobButler. Butl asked
his name first...(Interruptions) Mr. Chairman,
Sir, Ihave a proof that the President of Asian
Development Bank. Mr. KimiMaja Taramegjoo
visited India in October -
November...(Interruptions) Whenever | am
wrong you please correct me. | may commit
mistake and you have right ta correctit, | will
admitthat. Hehanded over a documenttothe
Board of Governors on 20th Novemebr. Mr.
Chairman Sir, the Ministry of Finance and the
hon. Finance Minister informihe President of
A.DD.B.throughthe saiddocument astowhat
reforms the Government proposedtobringin
the next budget of 1993-94, which had been
presentedinthe Houise inFebruary, 1993 andis
beingimplementednow. Heprepared areport
inthis regard and gave a copy of it tothe hon.
Finance Minister. The representative of the
countryinthe Board of Governors of ADB has
notgiventhis copy: the Governmenthas gone
tothe extent of mortgaging the country. Now,
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auditors form foreign countries will audit the
accounts ofthe Government. Approvedaudi-
tors fromthe Asian Development Bank andthe
IntermationalMonetary Fund willcome to audit
the accounts of Government. Which sectorin
economicfields is left there. nwhose praise you
want toputyour clarification here? Youareonly
concemedwithyourwon Govemmentastohow
it runs; it is immaterial for you whether eco-
nomicdevelopmentofthe country takesplace
ornot.

Mr. Speaker, Sir, now lwouldlike to raise
one more issue which will r eveal two facts
beforsus. Theissueisaboutcomuption. Harshad
Mehtahaslevelledcharges on the hon. Prime
Minister. Justnow, Sardar Buta Singhcame
here. Today, inthemorninghe hassaidasto
howshameful isitthata professionglbrokerhas
leveliedchargesonthe hon. PrimeMinister. He
isquite ight. Whatcan be more shametful that
aprofessionatbroker haslevelled charges. But
thecharge or allegationcan'tbeignoredbe-
cause aprofessional didit. | have repeatedly
said m the House as well as outside that
Harshad Mehta is big lier. So, the C.B.I. put
HarshadMehta and his brother only detector or
pollography inBombay and aforeign company
madethesetests andits reportcameon SthJuly.
{atsoknowthatthe court does not stillacceptthe
veport ordocuments of lie detectortestas an
evidence, thoughineachcase CBlinsiststothe
courtto accept the lie detectortest as an evi-
dence. thopethatong day the courts ofthe world
will acceptlie detector testas anevidence. As
wea recordingwas notacceptedasanevidence
in the courts but now the courts have started
acceptingitasan evidence. Thisletterisdated
Juty 5 and{ will also presentit in the House.

{Engtish]
Market Shooters limited.
[ Franstasion]

mastoﬁmtisﬂsconectmn:

(English]

Hazie well Road, Putney, London SWI56
whateveritis

[Transiation]

13 question were asked on behalt of the
miaging Director ofthat Company. _.(!nterrup-
tonsj....."

[Englishi

DR.KRUPASINDHU BHOI (Sambalpur):
Heis aMemberofthe JPC.

SHRIGEORGE FERNANDES : |amnot
yielding.

DR.KRUPASINDHU BHOI : | am not
pointoforder. Alithese things are beingexar
inedbyJPC. HeisaMember ofthe JPC. Cu
these things be discussed onthe Floar of this
House? Canhe raisethemonthe Floor of the
House as aMemberof the JPC beforethe final
Reporiis presentedtol ok Sabha? This particu-
larmatteris pending before the JPC: andhe is
aMemberofthe JPC.

SHRI NIRMAL KANT| CHATTERJEE

* (dumdum) As aMember ofthe JPC, | cansay

thiswasnotpart of the document. Afterhesays

all these things, this will be part of the jpc.
(Interruptions).

MR. CHAIRMAN : There is some sub-
stance inwhatthe hon. Memberhas raised. If
JPCisdiscussingit, iftheis particularissue is
before the JPC, | think this document can be
property producedbefore the JPC andnotinthis
Housebefore.

(Interruptions)

MR.CHAIRMAN : Because the proceed-
ings of JPC are all still continuing.

(Interruptions)

‘Expunged as ordered by the Chair
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MR.CHAIRMAN : Thatisthe properplace
forplacing this document andnotthis House. |
donotallowthis.

(Interruptions)

MR.CHAIRMAN 1 have given my ruling.
Pleasesitdown.

(Interruptions)

SHRIRAMNAIK (Bombay North) :l amnot
atall disputingyourruling. Thisdocumentwas
tobe pleased before the JPCis anothermatter.
Butwe are all aware, the whole Houseisaware
thatbeofre the Finance Minister's orthe CBl's
reply reached the JPC, it has reached all the

newspaper.

MR. CHAIRMAN :-That does notmatter.
Any document which ought to be produced
properly before the JPC, whichisinchargeof the
paticulrissue. Ithink, should notbe produced
hee.

[Tianslation]

SHRIBUTASINGH : We had hardthatif
alizis spokenhundredtime, itbecomes atruth.
. lwouldliketo askfrom ShriGeorge Femandes
the:tifthis lie is putinto a machine whether it will
bz zomeatruth,..(Interruptions)

SHRIGEORGE FERNANDES: Youhave
ordered methatlcan notspeakanythingsonit.
But you are doing great injustice to the hon.
Prime Minster because we would mak this
document publish inthe eveningtoday. When
it has been decided to the placed before the
House and had it been under any rule of the
Parliamentthat amember of a parliamentary
Committee whichis $eized of aparticular mat-
fer, cannot putanything otherthanthedocument
receivedthere, theniwouldnothave placedit
here.

[English)

MR.,CHAIRMAN: JPC is seized of the
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(Interruptions)

SHRIGEORGE FERNANDES: So, may
I makeasubmission? The JPCisseizedofthe
entirescam. The entire scamisinvestigatedby
the newspapers, by various
bodies...(Interruptions)

MR.CHAIRMAN: WhenJPCis seized of
the particularissue and itis beingdiscussed
therethenitis notpropertodiscuss here also
beforethe JPC reportisreceived.

[Translation]

SHRIGEORGE FERNANDES: You are
trying to stop twenty members of this House
expressthemselves. Howitcanbe possible?

[English]

SHRIBASUDEBACHARIA (Bankura):
How can you infringe upon the rights of the
Members ofthis House?

MR., CHAIRMAN: Theinguiryis goingon
there, Youcannotreopenthewhole thing here.

(Interruptions)

SHRISRIKANTA JENA (Cuttack) : lam
onapointof order, Sir. (Interruptions) The hon.
Membaer has raisedthis issue thatdocument
which ShriGeorge Femandesis referringis part
of the documentwhichis suppliedto the JPC. It
isnotapartofthe JPC. itisadocument which
can be helpful so letthe document be placed
beforethe House by Shri George Femandes and
then giventothe JPC. Why are you restricting

MR. CHAIRMAN: JPCisthe Committee of
this House only and itis seized ofthe matter.

(Interruptions)

SHRISOMNATH CHATTERJEE :What
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is before the Committee can be before the
House. itcan never have prior night over this

MR.CHAIRMAN (SHRISHARAD DIGHE)
: Therefore , the evidence whichcan beproperty
produced there cannotbe again producedhere.

SHIR SOMNATH CHATTERJEE : Sir,
you are precluding an hon. Member frompro-
ducingadocumentonthe groundthatthesubject
matter is sub judice before.a Committee of
Parliament. Sir, itis aquestion of the Member
of parliament using his discretionto useitand
the house is a much bigger body. We have
selectedthat Committee, we can regulate the
aftairs of the Committee, we can direct what
documenttoseeandwhatnottosee. itcannever
havea higher right, itcan never stopor preciude
the House as a whole from considering any
matter. ltcanneverdoso. twillbeadangerous
precedent.

SHRIJASWANT SINGH : Mr. Chairman,
Sir, the understanding andthe conventionis that
deliberations of a Committee of Parkiament,
uniess the Committee has submitted areport,
shalinotbe referredtoinside the House and that
is a perfectly established and well-understood
convention.

AN. HON. MEMBER: Before the submis-
sionotthe report.

SHRIJASWANT SINGH : Before the sub-
mission of the report.

The secondaspect, Sir, isthat should any
documentbe under the considerationofaCom-
mittee of Parliament, it will all within the earfier
provision and hence by implication shall also
notbe discussed. Here, thereis adifferentcase
altogether. Thereis acertain document which
my honourable colleague, Shri George
Femandesis referringto and portions of which
heis quoting. This documentis notunderthe
consideration ofthe JPC. This document has

notbeen submittedtothe JPC. Thetotalityofthe
securities in banking transactions matter or
suchotherissues asthey have beenreferredto
by the House to the Committee are certainly
underthe security an dinquiry of the Committee.
This particular document, Sir, is not with the
Committee; the subject matterof this document
could perhapsimplicationbetreated as a matter

" ofthe Committee's concern, butitis noteven

under active serenity, the Committee has not
givenanyfindingsonit. Therefore. itis for you—
of course, Sir, form the Chair you can most
definitelysay, ‘Youwill notrefertoit’ but! would
request youto consider the submission that |
have made orthat Somnathji hadmade.

SHRI SOMNATH CHATTERJEE : Sir,
sofaras the subjectmatter of the Committeeis
concemed, noMinistereven can make astate-
mentthen. Ifitistakentoalogical conclusion,
itwillmeanthatthere canbe nodiscussionwith
regardtoscam onthe floor ofthe House. Can
anybody say that”l submitthat itis not permis-
sible'? Thenthe Minister willneverbe entitied
toreplyto any of theissues. (Interruptions)

SHRI A. CHARLES (Trivandrum) : Mr.
Chairman, Sir, thereis aquestion of propriety
also. Honourable George Femandesisamem-
ber of the JPC. As a member of the JPC he
shouldhave an openmind. ifamemberofthe
JPC, whenthe draft report is being prepared,
takes astandthatthe allegationis proved, lam
sorry it is a question of propriety, he cannot
make a statement as a member of the
JPC.(Interruptions) . Youshould have anopen
mind, youshould gotothe JPC with animpartial
mind, you have no business to make a judge-
menthere. Itis veryunfortunate. Itis a question
of propriety. (Interruptions)

[Transiation]

SHRINITISHKUMAR: Youhavegivena
ulingandinthat you have statedthatthe J.P.C..
isseizedof the matter, therefore, nothing should
besaidon it.(Inferruptions)
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SHRIA.CHARLES : Amemberofthe JPC
coming and saying that the allegation is
proved....(Interruptions) Is he notstillamember
ofthe JPC? ...(Interruptions)

[Translation]

SHRINITISHKUMAR: Itis goingtohave
awider effect, Accordingtothis, nobody can
iscuss the Harshad Mehta episode in this
ugust House. Then the no-confidence motion
vecomes meaningless. You will nulljfy its
effect. (Interruptions)

[English]

MR. CHAIRMAN. My ruling is very much
restricted. | donotwant to stop the Memberfrom
participating onthis issue. But, what| sayis, this
particular point, namely as | have readfromthe
newspapers also, thatMr. Khandekar has given
affidavit there and Mr. Khandelwal also has
given affidavitthere, andso onthat particular
incident, the JPC is seized of the matter. This
House, inits wisdom, has referredthis issueto
aCommitiee andthat Committeeis proceeding
heistelling untruth ornotis very muchbefore
the JPC. Therefore, | submit. with respecttoall
the senior Members here, that this particular
documentcanproperly be producedbefore the
JPC and not before this House.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum}): Mr. Chairman, Sir, your rulinghas
createdone difficulty for all of us. The difficulty
is, the No-Confidence Motion which hs been
submitted by our frend Shri Ajoy Mukhopadyay
includesaparagraphon corruption. Aswell all
know, Sir, this issue of scam, thisissue of the
‘prime Minister's son's company Gold Star, the
issue of Harshad Mehta's giving of Rs. one
“roretothe Prime Minister all these things are
ieferredtothe JPC. Therefore, if yourrulinghas
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to be abided by , then that part of the Molion
should fall through and intern that cannot be
referredto. This is the implication, as | have
understood, of your ruling, Kindty clariby.

MR.CHAIRMAN: Asihave made itclear,
my ruling is very much restricted. i know that
corruption charge is very much a part of this
Motion; notonlythat, this particular aklegationot
Harshad Mehta paying certain amountto the
Prime Minister will also be discussed by this
Motion. There is no doubt about it. But thrs
particular document which isin the possession
of a Member of the JPC should be propersiy
producedthere. Itis notproperto produceithese
andgetreactions here. | donot allowthis.

(Interruptions)

SHRI BASUDEB ACHARIA : Sir, this
document petains to the payment of Rs. one
Crore by Mr. harshad Mehta to the Prime-Whin-
ister. (Interruptions)

SHRI SRIKANTA JENA (Cuttack) :
is aMember of theJPC he is not supposedio
read out this document. So, let me read out this
document.

MR. CHAIRMAN: My point is not, that
because heisaMember of the JPC, he should
notproduceithere. Thatis not my pomt.

(Interruptions)
[Transiation]
éHHlHABJRAY{Kan&apada]:M.M
man, Sir, itis well accepted fact that your rulng
isfinal. | would likelo read out relevant portion

inregardtolaying ofthe documentisem thebook
“Kauland'Shakdhar" which reads:

[English]

“When a Member seeks
permissionto lay a paper or docu-
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ment onhe table of the House, heis
requiredtorecordtherein a certificate
inone of thefollowingforms, asthe
casemaybe:-

(a) "I certity from my personal knowl-
edgethatthisisthe onginal document
whichisauthentic.’

(b) " I certify from my personal
knowledge that this document is a
true copy of the onginal which 1s
authentic’

(c) ' Icertity that tha contents of this
documentare correctandbasedon
authentic information.’

A papersought tobe laidbyaMember
may be referred tc underthe direc-
tions ofthe Speared, to a Parliamen-
tary Committee /Sub -Committee, it
the matterreferredtothereis under
examination of that Committee/Sub-
Committee.”

Herethisisrelevant,
17.00hrs.

If the matter referred to therein is under
examination of that committee or subcommit-
tee. if you can think proper, you canreferthe
matterwhich has been submittedto you authen-
ticatedby ShriGeorge Femandestothat Com-
mittee.

[ Translation)

Mr.Chairman, Sir, | would like to submit
thatforthe sake of wider discussionthereonthe
hon. Member can lay on the Table or make
referecne to the document which is neither
under considerationofthe J.P.C. nor hasbeen
submittedtothe J.P.C. I read out it sothatyou
may review your ruling...(Interruptions) The
hon. Member ofthed. P C.is anhon Member of
this august House also. Since the won't do

anythingagainst the confidentiality ofthe J.P.C.
he should be giventhe permission. Nobody is
allowedto lay the confidential paper ofthe J.P.C
outside this Commitiee. Butif you adopt the
norms prescribed in the book by “Kaul and
Shakdhar” ShriGeorge Fernandes must be
allowed tolay the paperand you must review
your ruling.

[English]

MR. CHAIRMAN : Regardingthe general
pnnciples of layinadownthe papers onthe Table
of this House. 1 agree with that procedure
completely. Thereis nodispute aboutit. But
whatveryou have read further. that tself sup-
ports my ruling that the issue is before a sub-
committee appointed by this House. itisvery
muchthere.

SHRIRABIRAY :Mr. George Femandes
document is not at the moment. under the
custody of the JPC. You can refer it to that
committee.

MR.CHAIRMAN : Tillnow it not produced.
Evenafteritis produced, It cannot be referred
to. Butforthatonly, Ifeel that the cannot also
produce thatwhen that subject-matteris before
thatsubcommitiee.

Idonotallow. Please goahead.

SHRIINDRAJIT GUPTA :May | seekone
clarification tromyou?

Allthis exercise which the hon. Members
are goingthrough seemstoanse fromthe fact
thatthe paper ordocumenthas been produced
in the House by Mr. George Fernandes who
happens tobe a Member ofthe JPC. Thathas
beenchallengedonthe groundoli propnety aiso.
So, the objectionis witherto the document itselt
or to the person who s presenting it here.
Supposingitis presented by somebody whois
notaMember of JPC. thatcould casily be done
andthatcouldstillbe done. Ofcownse itcannot
belad here unlessitis authenhcated . Butthe
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question of propriety will not arise if itis pro-
duced orlaid here by somebody whoisnota
Member ofthe JPC. Whatlamsayingis. this
particulardocumentcertainly canbe laidhere,
it itis authenticated. If the objectionistobeing
done by a Member of the JPC. Mr. George
Fernandescaneasily arrang2 ormangesothat
anon-Member ofthe JPCcanlayit.

[Translation]

SHRISRIKANT JENA The accordcopy
1s will me.

|Englsh|

MR. CAHIRMAN: On boththe points. |
said. notonly onthe pointol propriety because
he isaMemberof JPC. buttecuase theissue
is very much before the subcommittee ap-
pointed by this House. Therefore. itis notonly
Mr.George Fernandes but “hrough anybody
else.1donotthink. thatthe documentcan come
beforethis House at all.

[Translaton]

SHRIGEORGF FERNANDES: Mr. Char-
man . Sir. | have already stated that one you
passed your order. | will not be able o speak
anythingin this august Hous:. | regretthat you
are compelling me to speak it outside this
august House. |comply with your orders.

Theiefore, [raisedthis issue of the docu-
ment here. Nobody candeny what ShriButa
Singh revealed here inthe momingtoday. Since
abroker and out and out a dishonest person
levels charges againstthe hon. Prime Minister

wewantthatsuchalire shouldbe investigated
.ndsubjectedto polygraphtest. the lie detector
st (Interruptions)

Mr. Chairman. Sir. my submission is that
~mensuch abiglire appears at a ie detector
1ot Linterruptions)
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THEMINISTEROF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNQLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVEL
OPMENT)ANDMINISTERCFE STATEINTHE
MINISTRYOF PARLIAMENTARY AFFAIRS
(SHRI PANGARAJAN
KUMARAMANGALAM) : Are you aware that
the law does not accept it?

SHRIGEORGE FERNADES : |havesaid
it. | have also suggestedthat the CBO inevery
case should take lie detection test and then
suggest to the court that this also may be
considered whetheritis accepted ornot. itis
anothermatter. Itshouldbe done ineverycase
where It seems necessary

[Transiation]

Mtsubmigsionisthatif a personspeaking
somuchlieis giventhe certificate thatwhathe
has spokenistruththem all the persons who
have contradicted and whose statementsto this
effect have appearedinnewspapers shouldalso
pass through lie detector tests. Theyshould
also submit themselves for this test. It is
ndisputable. lfalirccanappearthencourntthose
person who always speak the
truth...(Internuptions)

Thosepersonshouldalso sutyectedthem-
selves for lic detector tests so that such a
serous allegation could be removed and the
Committee and the House could also be help
Theissuebelfore the country s .{Interruptions)

Itisditferentthing if Governmentis booked
outof provide. Butlwould not like itto gowith
somany blotthat it may notget any opportunity
togetndofthem.

SHRIMANISHANKARAIYAR :Mr.Chanr-
man, Sir. if this No-Confidence Motionis adopted
.theJ P C alsowillceasetoexist. and allits
labour will goinvaiod. It youwishthatthe J.PC.
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shouldbringoutthefact. thisMotion may please
bewithdrawn.

SHRIGEORGE FERNANDES: The Com-
mittee will not cease to exist. An alternative
Government will be formed.

SHRI RAM NAIK (Bombay North) : Mr.
Chairman, Sir, what Shri Mani Shankar Aiyar
has statedhereis...(Interruptions)™”

[English]

MR. CHAIRMAN: Whatever her sharp-
enedinJPCshouldnotbe discussed. If anybody
hasreferredtoiit, Itis expunged. Itwillnotgo
onrecord(/nterruptions).............""

| Transiation]

SHRIGEORGE FERNANDES: We are
merely dislodging, the Government. We donot
intend to get the parhament dissclve. You
should notbeworned about it. ..(Interruptions)

SHRIMANISHANKAR AIYAR: Youwant
to runthe Government with the support of the
B.J.P._.(interruptions)

(English)

SHRI RANGARAJAN
KUMARAMANGALAM : Sir, | donotknow how
long my hon. friend ahs been speaking. But |
would like to know whetherhe has completed all
the ime of hus party vet.

MR CHAIRMAN: ShrGeorge Femandes,
Ithink you have taken enoughime. Pleasewind
up within five minutes.

[Translation]

SHRIGEORGE FERNANDES: The epi-
sode of the payment made by Shr Harshad
Mehta disquiets the remind abit. He has paid
moneytothe political persons for the firsttime.
unngageneral discussion inthis very august

House ithas become obvious that Harshad
Mehta andhis companies paidlakhs of rupees
to the Rajiv Gandhi Foundation.

SHRI MANI SHANKAR AIYER : It has
become clearthatthe RajivGandhi Foundation
has mustaccepted those cheques andhas not
gotencashed.

SHRI GEORGE FERNANDES : Com-
plete information regarding this should please
be presentedbefore this House. The names of
HarshadMehts's companies were thereinthe
listot donors of last year moreover, the names
of hiswife andbrotherwere also there inthat list.

[ Translation)

SHRI MANI SHANKAR AIYAR : That
document has notbeenplacedinthe House. Iif
the hon. Member wishes | am readyto prepare
the document and place it onthe Table of the
House. Rajiv Gandhifoundation has notac-
cepted the cheques it received . (Interruptions)

[English]

SHRI RANGARAJAN
KUMARAMANGALAM : Sir, | am sorry. |
objecttoit. itismostunfortunate.

MR.CHAIRMAN: Shn George Femandes
, please wind up now.

(Transiation]

SHRI GEORGE FERNANDES: | do
agreethatthey may have retumedthe money.
As our colleague ShriMani Shankar Aiyar has
pointed out that if the documents are produced,
itwould be clear that cheques were delivered
and also receivedbutreturned as soonas the
scamcame tolight. (/nterruptrons)

(Engtishy

MR. CHAIRMAN: ShnGeorge Femandes.
how long will you take to timsh it?

**Notrecorded.
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SHRIGEORGE FERNANDES : | willtake
only five more minutes.

MR. CHAIRMAN: It is all right. Please
completeit.

[ Translation]

SHRI GEORGE FERNANDES : | have
already stated atthe outsetthatthetwo scams
that took place, are relatedto each other. The
verdict with regard to Bofrs issue was given a
few days back and | wentthroughthe statement
ofthe Congress party publishedinthe newspa-
perwith regard tothe dame. | do notfeelthat
blaming one another would solve thematter. |
do not teel that the Botors issue can be kept
secret. However. an attempt was madeto hush
itup butinvain. The involvementof Katrochi,
Hinduja, Win Chandhawas revealed. Whatever
verdictwas given by the Supreme Courtcannot
be changed by the Government. One afterthe
other Ministers changed, the hon. Member per-
haps forgot the name of ShriMadhav Singh
Solanki, or perhaps | might have missed his
name- The hon. Minister of External Affairs was
made a scapegoatand though effort was made
tohush the matter butit did not succeed. There
is nohope of successinit. This is myopinion..

I would like to submit that the hon. Prime
Minister is to give a reply day aftertomommow and
some concrete measures must betaken before
that. To begin with, Win Chadha should be
extradited withimmediate effect. The proce-
dure should not be similartc thatof CBI. That
agency hasbeen renderedineffective because
of its excessive involvement in umimportant
assignments. As aresult it has become a
worthless organisation. The Government di-
rected CBItoconcealthefacts. iwould notlike
to mention any particular name, however, a
directorwhoworkedfrom 1887-1989crossed
all imits and wvisited even Stockholm. and
Genevato indulge in alltypes of irregularities.
Thus. the Governmentfailedin every attempt.

I remember when the issue regarding Shri
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Solankiwas raised here. the Members of the
ruling party started leaving the House. The
Prime Minster while replying to a question
during the discussion had assured that the
message would be conveyedthrough FAXthe
same. day. The hon. Prime Ministeris to give
the reply day after tomorrow. | would like the
House to decide accordingly hecause the Con-
gress party would nomore be the rulingparty,
butstillthere aretwo days. Youhave said:

[English]

The ghosthastobe laidto rest: the ghost
hastobeexorcised.

[Translation]

Itwould be betterititis exorcised by you.
Otherwise you will be blamed tor this too.
Therefore, the very firstinitiative should be to
extradite Win Chadha. KatrochiisinDelhi. he
has given interviews to newspapers challeng-
ingthe Govemmenttoarresthim. Hadhe been
in his own country, he might have committed
suicide since many people have started com-
mitting suicide there. Hetook the money and
now he challenges ustoarresthim. Ifyoudonot
take any action against him what the people will
think about you. What willthe people of Italy
think about you. They wouldthinkthathadthey
beeninindiathey couldnothave been arrested.
Everyone would ave savedtheirneck. Isthisthe
message thatyou are sending out? Youtoo
have given a statement in reply to that of the
BBC. We wouldlike to say thathe should be
arrested. His passport shouldbe impounded.
His bank accounts shouldbe sealed. iftherein
nosuchlaw, thensuchalaw shouldbe enacted
andthe whole aftair should be investigated.
Then comes Hinduja. Hinduja's name ap-
pearedin 1987. Thiscompany had threatened
tofile a suitagainstthose newspapers in Swit-
zerandwhohadrevealedther name inconnec-
tionwith the Bolors scandal. Theiragentininda
hadpersonally metajournalist inwhose news-
paper | had contributed an article wherein| had
chargedthat Hindujas have got the kickback.
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The editorcame from Bombayto Dethito meet
me and toldme how that agent of Hinduja said
intheend:

[English]

“Tellyourfrend, George Femandes, notto
corss ourpath.”

[Translation]

I remarkedthatin case he meets yougain
tell him on my behalf that people who tie the
laces of others shoes cannotthreaten us. Some
members of the Hinduja family are in Indiaand
some of them circuit England andsomein other
countries. hey arethetraitors of the first water.
We will have enoughtimeto have discussionit.
Today some honMember sitting here have said
thatthere was no middieman, no commission
was paid and whatever amount was paid, was
only nominal. lwouldlike to say that the same
F.|.R. should be lodged against other Members
of Hinduja family inlndia, warrants should be
issued, his brother should be amrested and their
branchofficeinIndiashould be sealed.

Mr. Chairman, Sir, you have given a ruling
forthe J.P.C. Various jointcommittees have
beenformedbut only onecommittee wasiormed
fro Botfors. | had categoncally demandedthat
the Chairman of that commitiee has rightto sit
inhisHouse. idonotsay itis applicable incase
of othercommittees also. It may soundbitter
but alter presentingthe report which staled that
thefacts were distorted and truth was something

- else through out the world, he shouldtender his
resignation (Interruptions) We will sack the
Govermment day aftertomomrow. Wewantthat
onemanshouldgo.

Mr. Chairman Sir, | would like to conclude
with one sentencewhich s alsoabout Bofors. |
amsayingsobecause yesterday the Congress-
men has expressed theiranger on newspapers
andthose who have defected and specially of
Shri Vishwanath Pratap Singh. Thereis abook

named—"Bofors- The story behindthe news”.
It is written by a very bold lady. Chitra
Subramaniam. | know that she was threatened
withduaconsequences andthosewhodidso,
were those belonging to the Hinduja company.
Everythingwas done to gaghervoice. lthas
been mentioned in this book. | think that this
book has been purchased by thelibrary. This
book was released in Delhi one ortwo months
back. | would like you to go through the last
pagesof thisbook. please gothoroughpageno.
242.243and 244 of it. | would notrecommend
morethanitsince you do nothave enoughtime
toread.

[English]

Ardbosays- Ardbo negotiated the deal -
Met Bob Wilson at Sergil Plaza. He suggested
that! canbe forcedtotal the whole story. Con-
sequence forN. one did notcare about. Onthe
other hand Q's involvement was a problem
because of hisclosenessto R

“Proot does notexist.’ There isindeed no
evidence within Bofors to show Q’s involve-
mentandthe company's interaction with this
payoff stops with A E. Services.”

[Transiation]

Those persons who had helpedby giving
proof totheinvestigating team of the Govern-
mentfelt -

[Enghsh]

‘There is little doubt the Q is involved -
where h and how we will know soonerorlater.”
said stinginmay 1991,

[Transiation]

What she writes further may be ahorible
thing but | would like to place it before you.
(Interruptions) 1would like to conclude withone
ortwo sentences. She has turthersaid,”
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[English]

“Fifteen days later RajivGandhi was
brutally assassinated. The woridpaid
rich tributes-he was perceived as
honest, truly democraticand aperson
.underwhose leadership the world's
largest democracywassate. -

Duringa visitto Bangalore earfier that
year, | had two long meetings with
General Sundarji. There hadbeen
many openends=aboutthe General's
role, about Arun Singh’s role and
silence and |’ affairs Bofors as a
whole. | knew that he had met Arun
Singhin New Dethiin January 1990
and they had gone over the whole
story. Sundariji agreed to be inter-
viewed. Excempts.”

MR.CAHIRMAN : Please conciude.

SHRI GEORGE FERNANDES : | will
condude after reading two-three sentences from
thisinterview. | won'treadthe whole book, there
is notime for that.

“Q. Whatdid Arun Singh tell youbefore
he resigned?

A Youknowthe comuptions partof it. Idon't
thinkthey will stop any anythingandthey luse
abroad brush to smear a whole lot of people
including those inthe senices andmy only fear
is that this institution called the army is also

*going to get hurt in this process. They are
preparingto doall this, they are goingtodoall
this ‘Justto save the spian of one-man.’

Who the man was neither mentioned, nor
did | ask him.

Thereafter he also said |l cannotdefendyou
people inthe service if | stay on as Ministerin
the Council of Ministers. That's why | am
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resigning. I'i stillbe amember of pariament of
the Rajya Sabhaand I'llbe able todefend the
services from the floor of the house if this
technique goes beyondacertainpoint. Andthen
he toldme ‘I know | can bring this govemment
downwithin 24 hours if | speak up.”

MR.CHAIRMAN. Thatis right. Youcannot
readthe whole book.

SHRIGEORGE FERNANDES : Onlyon
emore sentence. lamconcluding. | won'ttake
morethan 120seconds. Hereis the General

speaking:
“Q. Why didn't he ever speak up?

A. When | met him in Delhi, | asked him
‘Arun, Why didn't you pick it up from there and
speakup? Whydidn'tyou?' He had aproblem
which | didn't realize earlier. Apparently his
children were under threat. One can'tbekieve it
inthis day and age. It sounds soghastly . asif
it's outof book, athriller. This kind of thing can't
happeninbroaddaylightin aplace like Dethi, but
it's apparently so, andit (the threat) was alive
enough and credible enough for himtotake it
seriously.

Q. Where was the threatfrom?
A. twas quite obvious whereitcamefrom.
Q. Where did it come from?

A. t must'vecome fromthe sourcesclose
tothe Congress party headquarters.”

Thatwas General Sundarji speaking.
[Translation)

EvenGen. Sundarjiwho was the Chief of
Amy Staff atthat time was given threatperhaps
from congress headquarters that his children
will notbe sparedif he did notremain silent. It
washewhoknew the realfacts aboutthe Bofors.
he has admitied that the threats mighijt have
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been given by sources close to the Congress
Headquarters. Therefore, |urge uponallthe
oppositionparties to sack this Govemment and
those who are associated with it, andhelpusto
formanew Govemment.

[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Chairman, Sir, the Congress
assumed powertwo yearsback, thoughwefell
short of an absolute majority in the House
...(Interruptions)

(Translation]

SHRI CHHEDI PASWAN (Sasaram) :
Will Shri PawanKUmar Bansal reply to the
points raised by ShriGeorge Femandes.

[English]
MR. CHAIRMAN: Please sit down.

(Interruptions)

SHRIPAWAN KUMAR BANSAL : Sir, |

am sure my friends know as to what are the
ethics of Parliament. (Interruptions)

MR. CHAIRMAN : Please resume your
seats. Shri Bansal, youmay proceed.

SHRI PAWAN KUMAR BANSAL : Sir,
whenthe Congress assumed Officetwo years
back, though we did not attain an absolute
majority in this House, the mandate of the people
wasclear. Afterthe agonsingexperience ofthe
V.P. Singh Govemment of which Shri George
Fernandes was a senior Member, they were
awarethatinashortperiodof eyear, the country
hadbeenpushedinaquagmire of atrophy. The
economy of the country was thenin ashambles
andthenterest ol the people had been sacrificed
at the after of personal join and greed. The
country hadbeensetaflame mythe caste war
triggered off by the self-proclaimed champions
of the downtrodden; and the prestige of the
countryinthe intemational arena hadreceived

averysevere battering. So, fromdayone, the
Congress addresseditselftothe various press-
ing issues conceming the nation. Very ear-
nestly, the Prime Minister pledged himsetftoan
approach of consensustowhich the hon. Mover
of the Motion referred. Thatwasunfortunately
misunderstood by the Opposition . Whilethe
BJP wanted immunity against its acts of
sacriliege and the acts of defiling age-oldtradi-
tions andthose of ‘saridharm sambhav’, our
friends ofthe Leftwanted the Governmentto
pursue thosetheones whichhadbeen practiced
and rejectedinthe land of their mentors. The
Govemment couldnothave succumbedtothat;
andtheresultiswe have facedabarrage of No-
Confidence Motions. There was a No-Confi-
dence Motion rejectedin July 1992 andthen
anctherinDecember 1992. This year webegan
withan Adjoumment Motion: andnowwehave,
ferthe fourthtime, a No-Confidence Motion.
There is only one underlying motive behind
these reckiess exercises of the Opposition, that
isto keep1he Government under pressure so
thatthe Gevemmentcannotaddressitsetitothe
virious iss ues confronting the nationtoday, so
tratthe Government cannot really take upthe
task of naton-building and the developmental
work so necessary for the country today.
Undeterre d by such moves, the Government
continues to move forwardin its endeavour to
improve every facetof Indian life.

Hearing the hon. Member, Shri
Mukhopariyay, the only irresistible conciusion
that one:could arrive atis that our frends onthe
other side have only made a fetish of this no
confidence motion. They continue doing so
under the /mpression that perhaps this is their
only duty to be performed. The Government
under Shr, Narasimha Rao has beenfuilly alive
{cits duties. Large quantities of gold pledged
outside wsre redeeme Jandbrought back within
ashortspe:nolourcoring back topower, Bold
GuonOMI: Measures v ere idopted which have
slarted yi : ldingresult:;. Th.: run-awayinflation
rete hashsen brouglitundiercontrol. Froma
back-breckingrate of 17 parcent, ithascome
downto5.4 percent. ret,:ShriMukhopadyay
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termed the Government’s policies as anti-
people.

Bocause of the pelicies pursued Cy the
Government , economic growth, which had
fallento 1.2peiconthas iocoveredto 4 percent
andis likely tc goto 5 per centthis year. This
is perhans anti-pevplein theirview. The depart-
ment of Rural Development has got an en-
hancedoudgcet of 62 percent. This, intheirview,
isanti-people. Theallocation forJawahar Rozgar
Yojana would add 1,100 million mandays of
employment. i would like toknow: Isthis anti-
peopie”

Outlayfor elementary educationhasbeen
increasedby 55 percentandfor adult education
by 48 percent. ldo notknow whether they call
this ant--pecple. The outlay for national health
programme hasbeenincreasedby 54 percent.
The outlay for agriculture and allied activities
hasincreasedby300percent. Stepshave been
taken for liberation and rehabilitation of safan
karamcharis. Toinsulate the poor frogn ours of
necessary economic adjustments the National
Renewal Fund was floated to retrain and re
deploy the displaced workers. And they call

these measures anti-people.

The pubhic distribution system has been
expanded andrevampedin 1.700 backward
blocksto servethe people better. Yet we hear
our friends callingthe policies of the Govern-
ment as "anti-people.’

The budgetary deficit has beencurtailed
and greater allocations, as | have said, have
beenmade for various developmental works, If
n all these developmental activities, the per-
ception of ourfriends in the oppositionisthat the
Government's policies are anti-people, | feel
that they deserve only pity and no applaudand
cheers.

Whatthey have veritablymasteredinis the
an of spreading disinformation and misinforma-
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tion. How else one will plain the pronounce-
ments by the mover of the motion on Dunkel
proposalsdraft. While the Governmentisen-
gagedin aserious debated andin strong nego-
tiations in extracting the best forthe country, our
friendsinthic opposihon are gaing around spread-
ing asense offearinthe minds of thefarmers,
afear in the mind of ccmmon man about the
possibleconsequences ifthis Dunkel draftwere
tobeaccepted. idonot know whether they want
Indiato continue as amemberof the GATT or
theywant Indiato be isolated in the comity of
nations.

Sir,one 1eason advanced fortoday's No
Confidence Motionwas il ailegedtailure of the
Government to curb the activities of the com-
munalforces. Whenthe hon. Speaker readthe
Motionto the House, the entire lot of Members
ofthe BJP stood in support thereof, |, atthat
moment, thoughtthatperhapsthereisagenuine
change of heart onthatside andthattodaythey
would perhaps atone for their sins and mistakes
committed by them when they extended their
wholehearted supporttothe KarSewaks. Infact,
totheanti-social elements whomasquerading
as Kar Sewaks wentwild to demolish the age -
oldmosque atAyodhya. Onthecontrary, |hear
Mr. Jaswant Singh repeatedly sayingthathe
supportedthe substance of the Motion. iheared
it anumber ofsmes when he repeatedthatword.
Nothing could be more opportunistic. Permit
me, Sir, tosay that opportunism s the hallmark
of BUP. Whatdidthey doto VP Singh Govem-
ment? What they wanted to extract from the
present Govemment? Havingfailedto extract
orensure a pokcy of their due from that Govem-
ment, they wentabout playinghavoc with Indian
ethos andthey have resortedtime andagainto
this blackmail of presenting the No Confidence
Motioninthe House.

Inaparliamentary democracy, the Gov-
emment rules as long as it enjoys majority.
Once having established its majority, it goes
abouttostartandunderstandably. the roleofthe
Opposttionistocheckany excess thatcouldbe
committed by the party in power at any pointof
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time. Butwhatwesee hereisthatthereisarense
of recklessness on the part of our BJP friends.
Some how having entertained a feeling that
perhaps the environment is conductive s for
themtowinthe elections . alter havingplayed all
the gimimicks with the countrymen, they have
come once againwith aNo Confidence Mction
againstthe Government andfindingthatthe No
Cenfidence Motion stands inthe name of an-
otherhonourableMemterfromaditferentparty,
they are devising meansto justify their stand.

Sir. Mr. Jaswant Singh referred to three
salientfeatures which, in his opinion, amourted
to failure of the Government to manage our
policy wouldnotlike to go into the d etails but
I would definitely say thatwhatisimportant for
the country todayis torise as one and prove to
the worid thatdespite machinations of different
forces nimicaltothe country, India has inherent
strength of fightingback those proxy wars and
iighting back any effort to weakenthe country.
Onthe cther hand people fromamongst usare
raising high decided on any smallincident that
happensinourcountry. Theytrytoexaggerate
to show thatourcountry is onfire. Shrdaswant
Singh referredto the situation inKashmir. Doing
s0. he wanted us to believe that the policies
adoptedbythe Governmentfromtimetotime
willlcad to disintegration of the country. Onthe
contrary. any ndependentobserver ofthe events
dunngthe last 45 years wouldfeel-whether it
was the murder of Mahatma Gandhi, whetherit
was the demolition of mosque at Ayodhya or
whether itis the question of Kashmir-that our
fnends inthe BJP wantthe country’'snameto
qodown. Ithorrifies me to imagine, Sir, when
theytalk of nationalism: whentheytalkof ‘Bharata
Mata’. whatshape they wantto give to Bharat
Mata. | do notknow whether they are really
sincere to reserve the unity and integrity of the
country as it1s today or whether in their mad
desite toseck power they cancompromise with
anything. Theycanevencompromises withthie
breaking of the country. These are serious
questionsthat are posedbefore us.

ShnGeorge Femandes spoke atlengthon

vaniousissues. Hetookustothe Salt Satyagrah
of Mahatma Gandh, which was the symbol of
India’s struggie to shake of the yoke of foreign
rule. Very strangeiy he ndiculed the present
applicationmovedby cneforeigncompany, that
is Kargil, to setup anindustnal sai slantin our
cournitry. He wasexhilaratedovernarratingthet
atlengthwhen suddenty Mirister ior Surfacs
Transporthappenedtscometothe House. 1t
was asight tosee SnriFernandesthen back
trackingfromthat. |amsure Shri Fernandes
knows very wellthatinough the projectas such
wasclearedbythelnvestment Boardihesame
was rejected by the Kanidia Fort Trust. After-
wards, the Minister askedforaregularinquiry
intothe matter sotiatthe matter islockedinto
fromthe defence angle: fiomenvironmentangle
andfrom relatation point ofview andthentosee
whetherthe projectcanbeclearedcrnot. Ason
today, |leam. noteven aninchofine land has
beengiventc thecompany. Notthatlsaythat
itshould nctbe givento the company butthe fact
remains that noteven an inch of the land has
beengiventothe company butShn Fermandes
saidthat hundreds of acres oflandwas givenio

aforeigncompany.

Much has been said about truth, untruth,
falsehood, etc. He referredtothe lie detectortest
purportedly by ShnHarshadMehta. He stooped
low-l am painedtosue these words-todemand
of Prime Minister to undergo a similar test. |
think it willbe within my nghtto demand of Shri
George Fernandes to undergo a similartest.
Parliament has been taken for a nde on a
number of ococasions.

Itis not only histrionics which would mat-
ter, itisthe bare facts that we have tocontront
ourselveswith. Sir, thatwas notthe issuefor the
day. ButMr. George Fernandes, as he always
would . took pride in refernng to the Bofors
kickback case. Without authenticating what he
was reading. he we making all sorts of wild
allegations inthis House. He reterredto an
interview given by our retred General to a
joumahstandthere, the joumalhisthas wnttenmn
her book the General Sundanwas refemngto
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whatthe then Minister of State for Defence had
said. Sir, itis preposterous tohearthethirdhand
hearsay thatthe then Minister of state had not
revealedthetruthbecause there was threatto
hischildren's security. Had thisbeen true. Mr.
George Femandes wouldnothave beensitting
here. We knowhow he acts andwhat are his
maotivations. You know he woulid have letloose
hellonthat.

Amatteras serious asthis, wheninaNo
-Confidence Motion, the Government s called
upon to give an account of its work; of its
achivevements andthe Oppositions points out
the failings of the Government. | supposethis
is a solemn occasion anditis with a sense of
responsibility thatif aMemberwishestoputon
record or rety upon a particular document, if he
undertakestoauthenticatethe same. hemaydo
so. Butaquestion of proprietyis nvolved, when
the JPCisgoinginto certainmatters. ourfriends,
nsing here particularly, those hon. Members
who happen tobethe Members ofthe JPC and
clainto be in possession of certaininformation,
theydon'task for it officially, they don't present
itinthe JPC; theydon'twantthe JPCtofunction
properly. If JPCis equipped inadequately to
dischargeits duties, thenitis surethatthe JPC's
workingisfurtherparalysed. Theyraise certain
points hereto raise subsequently an accusing
fingeratthe JPC. Thatwas doneinthecase of
Boforsandtheyintendtodothe samehere. As
one of my friends intervened to saythatone
motive behind today's No-Confidence Motions
istoseethatthe JPC presently goinginto the
scam does notfunction; thatits work comes to
anend, withthe present Lok Sabha.

Sir, itis unfortunate that a scamster who
has looted lakhs of countrymen of thousands of
crores of rupees,. is today given greatercre-
dencethaneventheHead ofthe State. Sir,how
canour hon. friends on the other side inreplyto
itsay that is the state of affairs which we have
come to? They musthave some sort ofintro-
spection on this, whether their pursuit of power
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his made them so greedy about it thatthey can
gototheéxtentof evenrelyinguponascamister
tobring bad name tothe Government.

Sir, this has raised many many important
issues as to how ourfriends inthe Oppositions,
Mr. George Fernandes, inparticular, andan-
otherhon. Member fromthe other House gotin
contact with Mr. Harshad Mehta; how Mr.
Harshad Mehta finding that he wasbeing cor-
nered from all sides that he could not really
escape from the gauntlet ot law, that having
played havoc with hard earned money of the
people of this country hisplace, accordingtolaw
was soordained. Inthatdesperation, he didnot
think twice even in wanting to blackmail the
Prime Minister of the country. Our. hon. friends
onthe other sidetake thatas God sent giftand
inhiscompany. level out, allsorts of allegations
againstthe Government.

This 1s the main .queslion before the
country today. The questipns not whether our
friends onthe otherside have confidenceinthe
Government or not; they neverhaditandthey
would neverhaveit; they oniy wanttheir interest
tobe sought. Butitisthe people whose opinion
hastobesought; andthat opinion is notsought
by goingtothe pools again andagain. Forfive
years, they gave their mandate tothe Govern-
ment. Theydonotwishthe electionto he held
everytwoyears.

~ Wehadseenthe greatadverseimpacton
our economy when we were forced into an
electionafter 1 1/2 yearsin 1991. The people
have started realisingthatthey are enjoyingthe
benefits of he various policies pursued by this
Government, notthatwe claimtohave amagic
wandin our handfilbutthe polices whichwere
adoptedby this Government, after the neces-
sary gestation period, have started yielding
results; and the people have acknowledged
that.(Interruptions) Mr. Nirmal Kanti Chatterjee
may not andwould not. lf youwaitforthree years”
you will see that the people rejectyoufor allthe
time tocome because they know the results of
the various policies adopted by the Govern-
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ment, know that the policles adopted by the
CongressParty havebroughtaboutassachange
inthe economic scene ofthe country. (Interrup-
tions) Thatis whatyou will see. | only wish to
repeatonce again thatif you goto the people, |
amsure, you will knowthe reality of yourbeing
cut offfromthe reality and are livingin aworld
otyourownandaretryingto mislead the people
honourable Member George Femandesdoes.
Theyarelivinginamake beliefworidwherethey
fellthat whatthey sayis really acceptabletothe
peopleasgospeltruth. itisnotso. whathadbeen
his motive inthe past, what could be his motive
inthe daystocome arecrystal clearbeforethe
people ! Andthe people are not going to be
misled by them.

lamsure, the present Governmentenjoys
the confidence of the people. The present
Govemment' policieswhichareintendedforthe
longtermbenefitof the people, the people would
benefitfromthem. With these words, | oppose
this Motionand |am surethat evenifthe people
of the country were to be given a opportunity
today, whether it may costusinfinancial term,
ourfriends particularly on the BJP side would
knowastowh ~eirfateis.

Our senior colleague, Shri Buta Singh
referredtothe election atJallandhar. itwasheld
afternormalcy retumedinthe State, afterthat
relentless war was waged, fought and won
againstterrorismin the country. People now
have startedlivingin an atmosphere of peace
andharmony. Anotherelection afterthatwasthe
recent election in Kalka. That election was
soughttotheconvertedintoasort of referendum
atthe nationallevel by our friends of BJP. All
sorts of issues which the nation faces today
were raisedinthatelection; andthatareal know
is a sort of mini India, the town of Panchkala,
which comprisesthe largestchunk of voters;
people have come and settled there fromall
overthe country, they were aware of the issues
beforethe country. Theresultisthatthe Con-
gresscandidateinan Assembly election wonby
a margin of 60,000 votes and all the other

candidates including BJP candidate losttheir
security deposits; and incidentally the BJP
candidate was atnumber 3in that election.

18.00hrs.

Thatishowthe people ofthe countrytoday
look atthe Government. Thatis howthe people
viewthesituationtoday.

| have alwaysbeen acknowledging the
immaculatestyle inwhich ShriJaswant Sihgh
has always presentedthe case of his party but
today here one was convinced that it lacked
substance. Itwas fightingwell a verypoorcase
which he knew from the very beginning andthat
iswhy he repeatedly was refemingtothewords,
‘the substances of the motion.’ Heknew thatone
cause forwhich our friends onthe lefthave a
grouse againstthe Congress todayisthe alle-
gationthat Congress hasfailedtofightcommu-
nalism and he knows very well that the virus of
communalism has been letlooseinthe country
bynone otherthan his ownparty. (/Interruptions)
Shri Somnath Chatterjee - supported by whom.
By yc.u inaicotly because on occasions you
give us a picture of strange bed-fellows. You
know very well, as to what is wrong with the
country andwho arethe persons responsiblefor
that. But may be some compulsions, of your
own, impelled you to join them ingiving an
opinionthatthe Governmenthastobevotedout.

We know today that it is the Congress
whichis required, whichis necessarytobein
Govemment, to save the country from allthe
unnecessary problemsthatcouldarise, ifever,
| sayifevertheirambitions were tobe realised.
Youwould know where your place would then
be. Concentrationcamps arenotheardofinour
and your place willbe there. Soyouhavegotto
realisethe situation. Youhavegotto risetothe
occasion today. Itis not just a question of
scorirg a point over the Congress, taking up
various issues, you havetorealise astowhatthe
consequences of a move like this could be.
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Whose purpose you are serving? Whether
pascism will notbe perpetuatedinthis country,
ifevertheirambitionswere tobe realised? The
people ofthis country do realisethatbutour
friends onthe leftwho profess torepresentthe
people of the country do not. | am sure our
friends, the rightthinking people whocanimag-
ine, who canthink ofthe possible consequences
that if amove like this could leadto will even at
this stage, partcompany withthemandrise to
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the occasionto see thatthe Government re-
mainsinpowerto pursue various policies adopted
byit.

MR. CHAIRMAN : The House stands ad-
journedtodayto meetagaintomorrowthe 27th
July 1993at 1100 hrs.

18.03 hrs.
The Lok Sabhathen adjounedtillEleven

of the Clock on Tuesday, the 27th July 1993/
Sravana4, 1915(Saka)
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